dF & Prataa Ha= § 7T ulkienn gia F fore iifsat S16Ri Riew #t fEwrsa, smyfd,
RITYAT, Teor 3R HH=fAT (Slegamsdd) g 3-FHfaer

fAfaer sma=or g (Tt

fAfdereR &1 aM

TRd A Dt sifag fafy . | Upto 14:00 Hrs of 22/02/2024

YR (3dfd adbd! &) | - | 22/02/2024 at 15:00 Hrs
g o1 fafd sk w1

Y- Hed oiclt : God Bl |
fafdr ok gw T Il &1 I QT 4 &f et




3RAIHIuT

YR Rerd de, FueT fumT, Hiure 3 3sge mifidal o ulaieH T &) geyH &1 SHeRt &1 & fog
I8 T AR 3 31 gt yRdg Rerd §% 3 399 fftd SHeRt & IR w5 § 3R
TaYTT SRl B 3R S el AT 5, T 7 df YR Rold dab SR 71 81 39 Bl WGRT a1
Toit 3R T 81 3% Faftd B1s IBRT, HHARY, Tole 1 ATEHR 39 Gasl H Higd STHeRE
&1 qufdr a1 Itear a1 SHS 1Y UaH SIS G- aral! [t off SHeRI & 9R H Sis aRel 37l
e 1 g 1s queTH dd &

78 DT TEY ® & STMert Iquf §1 sgp TIféal oot W &) Ygdrs &Y 3R ITRardrai &l
forfaa =0 o gfy #3A &t sazadsdr g1t for I T o= foran § 8iR 3 fAfaeT ugd & & dhaa
YR Rod dF gRT UG &1 T8 SR W 1R 781 g1 STHaR! 39 SR WR UgH &1 kit 8
% g8 URdT Red 4@ a1 I9& ot wfdexor a1 woilRl a1 3% ol efia siftery,
FHUAINGY, Toic! 1 ATHRI R TADR! T8l g1 HRTT Rerd o & U1 IRTSHT & 1Y 3R
e a1 U & o= &1 9ga a1 39 gdrdel # URaerd Iad Aol &1 seaq a1 ary gH
qTeit Ufehar 1 Igfd & Saoq &I AIGR JRIEd g1 T8 B e B ardl foat of uer & ary
A R M &l B J IR H3 B SHIBR Ht JRfdrd aar g

ST e R aTd Afadd! 1 ST BT faddt Ht UHR S AT Bt Big Uiagfdl o1 b Smaih |




et faumT
YT | - FAfaeT s g
(P9d $-UITIRAC §R)
frfrer &t argge

e g8 TP ol Ffaer § gTalfes, ad d aieiardl/fadsar st - Sfeafad qd-argar Ardet & SaR
o1 & forg avg €, 39 fAfaer & ym oF & forg ur €1 Siclierarei o Jarg < o § fob 3 gfaeun
& SR fFAfder & forg s ursrar & T9dF ¥ cwardet s BR |

a. s-Mfdard. RBI/Bhopal Regional Office/Estate/24/23-24/ET/522

b. fAfder =t yumeht / 5-UIRIRHc oTelt

https://www.mstcecommerce.com/eprocn/ ® HIeEH I
SHTTATI U | — Th1ep! Slelt 3R HFT 11 - HeT st
c. SI3AAIS B g UNcdl I TAATRE! [10/02/2024 BT 12:00 Fof I

IUA 8 P! ARG
14/02/2024 &Y 18:00 T AP
d. Sielt-qd 9% 15/02/2024 &Y 11:30 T
UdTl - Estate Department, 5th Floor, Reserve Bank of
India, Hoshangabad Road, Arera Hills, Bhopal
e. )94l NIl Rs. 28,249/- (Last date and time for receipt of

EMD

at RBI Bhopal — 22.02.2024 upto 14: 00 hrs)

i) fAfaer Yo

NIL

f. THUS (AT Y& 3R Y ITH) ITH UolihR0 T-AT (STUNT SR JT0 &AM Tt fowat +Hf 9ot &
fagharafl o1 aich & Trg fAfdeT cxaraell @ ANTd 3R STAS! o o ¥ Be UM &1 718 &1 STHST |
B U HRA & g Aciterarstt o fAfaer awarast (U 1) & TRgeiehRuT & g THUS ([T ged 3R
Y ITH) TSR0 THIUN U URqd H=1 BRI THT = | fathel X6+ WR aicht 3w g1 S|

g. dedrse 16/02/2024 1 10:00 ol

https://www.mstcecommerce.com/ep
rocn/ TR ATAET db-tdb] aell 3R
O Siclt Udd B & forg 3 fAfaalr-
RIHECANRIR)]

h. AT alel 3R Jeg aiell Udd 22/02/2024 B 14:00 & AH
B b AU Sfiars s-fdar & dg
g ! fafy

i. HT-1 (34T Tt dich) o ot 22/02/2024 BT 15:00 ol
fafy ok Tyg

YT e Sl - e 3 R ok e [ ST T I Srer § < s
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j- PRE- QUALIFICATION CRITERIA

| [RIAqH SR SYa

W &1 G SUDHRUT AT (HSTH) T 3P HUPHd SR
SERICR BT T1feT, foor Uy 3iTSal iR ey 3l
feomge, omyfd, woAT, e iR HHRIT a1 ¥
Pt Hae / i TReRt / SHeifie vae & el
ST &F B a9 5 I8 T YT i1 A1

i [oriep qUT T BT AH Hed (17l)

fUad Ui 9Nl & SR, I1 399 Ugd, (The cut off date for

acceptance of completed works shall be on last day
previous to the month in which this tender invited)

T 0 J UM ST (ST BRI Rieer &t
feomza, omgfd, wimuAr, wdemr sk @i @
IHadydd fAefed faar 8, St sieT-srent and
WR%:

%) < BT o0 W Tde B ANTd SFHTT ArTd & 40%
& RRIART A HH TG

T
W) & B FoFH F TS &1 AFTd STHIAE AT & 50%
& RIR AR HH A7l

il
) T H1 o arTd SIIHIAT ARTd & 80% & SRISR
IRV HH AR

i | TeflaR

A, 2023 H THE g4 aral fUsd <iF (03) foxitg auf &
IRM AaTRifErd faxia faarort g1 gafdfa =gmaq aftie
PHRITR AT AT BT 100% BT AT

iv | T JHTOTgS

BT DI STAT AN & SRR a7 Y 3fH AR &
fore foRly =0 @ R & UhieH & AT 3mdcd & SH gRI
?@a&wmw%wm@mw-
Sl

v | 3ifthg ea™ faepl & 91¢ Va1 UG B & 7T HIUTAEER / / 3EHSTEIG
/ 4o ¥ Us 9fdy Ic 3y g1 A1y S-TeTad g
S OEM 3 =TH TR UsiieRuT UHT0T U3, fowrel) foet, g amsH
fae, fpIrn PR & Ty B

k. SFIe b THUEEIR gRT gferd fpar a1 § fr wauec™ foftes

& U4 T THTHCR UHE ACd/TsUmhel/3RESITy &
HTegH ¥ YA g ST § a1 B THuaE R fafies

R NIFARIEE

SWRiad Gt FRETT & I1Y Gevas 9t yx faftaa swaafa fAfaer cuoad=h age w
Jqdts fHar e 3R 9% gRT 39S Wer 7 e & UFT- | F) Tiaw & 999 SeAdals
oo wITe | 39 sraTaT, S gRT M @t fAfaer uftkur 89 axade @t ga ufa 9 9 wR

PR T Ud P



S-UTegRHc oq Weayul Srgaw
gﬁmﬁﬁmﬂ%ﬁ?mmﬁﬁa TRd HRA O Ugd fAfder Teieh faw ud wrdf &1 ug
|

s-Ffaer ot wfesa:

A) TSRO 39 UfchaT & THUHCR 3-UIRIREAC Uicd IR fashdT &1 UsiiehRul JMAd § off H:X[eb ¢ |
USNRUl & §1G g, fashdl ot Siferat Salaei - &9 1 URd B dhd ¢ | ddb-idh! aiel b Ard-a1y
IO diell URdd B 8 SAal e dlcll $exdc & e ¥ &l el | fashdr & urg Jufl-iil
THER UHR &1 fSored vHorg= g1 amfgu | fadharati & dicll T 8 Scvc ¥ Sg Ul & oFawi
H gl U R R & o vHea R mieR 6l 81 (fefoed gwaner & fomm siferat Rl
T8l 1 S |

faRy Fie: ae-ie! deht 3R aiftifus el https://www.mstcecommerce.com/eprocn/ UX
ATTEATET U &1 A1 1

1) fabaref & 0 THTEERT dEEEe W WE @l dFaed fde

https://www.mstcecommerce.com/eprocn/ U bi\flnlcpd hHRAT IR %l

2) faorarsit &1 GoieRur B HRA & SRM AU U $Hd R 3% Goldrul i g & Ty & Req
SReS Hd UTdd g |
fpdt ff wetew & 7ma §, $-Afder & Nuild T9g 3 ygd sRelsmS/TauadH 3 Jud o

TUd UfT (SMRAISATS):
1. ST M, TSHD - 0755-2519598 (estatebhopal@rbi.org.in)
2. g faypff, Were ue® (A1-3)- 0755-2519555 (estatebhopal @rbi.org.in)

U aafed (THTE R fafies):
MSTC IVRS Helpdesk number: 07969066600

After system settings please download “Bidding Guide” for better understanding the bid-
submission process

MSTC Bhopal Office numbers : 0755-2552241, 2593772, 2593775, 2593776 ;
Mr. Neeraj Mathur, Dy.Manager, Mob. 8871111473, Email: bplopn4@mstcindia.in,
mstcbpl@mestcindia.in

B) ey Hath sazgwan:
i. Windows 7 or above Operating System
ii. IE-7 and above Internet browser.
iii. Signing type digital signature
iv. Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in the
system.
To disable “Protected Mode” for DSC to appear in The signer box following settings
may be applied.
e Tools => Internet Options =>Security => Disable protected Mode If enabled- i.e.,
Remove the tick from the tick box mentioning “Enable Protected Mode”.
e Other Settings:
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Tools => Internet Options => General => Click on Settings under “browsing history/
Delete Browsing History” => Temporary Internet Files => Activate “Every time | Visit
the Webpage”.

To enable ALL active X controls and disable ‘use pop up blocker’ under Tools Internet
Options— custom level (Please run |IE settings from the page
https://www.mstcecommerce.com once)

2. g arforfodes aielt aat iR Hy SIdt DI hitps://www.mstcecommerce.com/eprocn/ TR
3{TTeTg T URdd 3T grm | Rfders Rfger & fifAféy fafy oik gvg W goaeie wu 3 Tk s

;ﬁﬁi;a%gmﬁuﬁ@mﬁm%mgﬁasaﬁﬁ 3R arforfoge URedl §f {19 A3 AeEd o &of Bl
|

A1eH P o fa=iv Aie:

fashdr, AR & "my menu” ? &I?ITT?[ "@?—é:f Yeb Y i &1 T Hh (31'121'1 b Bl
YA HT| fdohdietl @I gde Suers- sidd I Iaferd fAfaar &1 aa9 -1 ghm| fadhar & a9
Wﬁmww%mmﬁwmﬁﬁgﬁwmlﬁwmmwm
BT TH BiH HRHR AT SR Y| fasar a1 WH@H@%% STUR FHH CARKCEICACAY
T -G Yeob DT AR SH BT | SHTAATST YA BT G0 A WR, fdshal DI 31U+ dhfse/sfae
HTe/Ac ST BT IUTNT HRPb YA HRA BT WG SR | Ueh TR ofd YT THEICT & i
CLY %ﬁnﬁ ST 81 ST &, A dFled Yo Wa: WIdhd 8l S 3R faghd 1 T Rien S es Ad
Ured |

ATe e aT9d - 1 AT g
- Yo BT YA T foT faohar o Sii-asH S-Midal o1 Taiy g1 UTed g

Aie:
Sictierarstt o1 G faar SiTdT 8 9 Iad & FHTO ¥ Jaid 999 Ugd a-ied Yo of T X ¢ dlid
Sl TR H=A o FoE vt 0 U 1 b |

4. AUAS B T3 Ffaersi/RIfSTT &t SMeRT FAfdar &t sifdw U <7 & ufesan & SRE $0d R
Wolt el gafery fasrarsti &1 a8 YA & &1 sTaadhdl § fb SH@! HIURe sHA 3.,
AU & 1Y fadhar & UoiiepRur & qHg Y 3R 3rera oo man 811 fasharehi § off e 3 &%
3 3 Sreadt ((Sfoted RgrR wféfrde) ot dudr gAfyd #31

5. TA3Tsc § Ifcafad g dRka 3R 97y & a1¢ 3-Mfder &1 Suan 8 fhar S Jodi 3|

6. 3-fAfaer & dielt @

a) I Sielerdl &) HTH Jio- & JHT ATTRTS STHS! STHT HA1 89| fassar (31) gry soféa
SUAS-NEFT/A® TRA/SIS! Paa yfud aiifues so grR1 SIRY fbar gsim 8141 =il §-
fAfaer & sffqarg sieht @ 8q FHfaar Yo (@fe &8 81) SR e Yoi (AG IS 81) BT YTdH
3ffa<ge g1 FAfder Peob 3R A Yoob o) 7 B3 A &1 Ffdar, g Ty Suae 781 §,
IR faaR T8} forar e | SUAST W ®Is 1S ¢ el 8N | 3% fahdl (fashdrafl) &1 SuHe!
fAfaar ST B arel WReRT §RT Ay &R & oiei |

b) 39 U1 & ! 3R ey dieh TRgd B3 & 1T e e Siel e g

c) Pad A-- Yedb STHT HR aTdl fdehdl THUHC dadIge R $eR-c & H1e0H I 3U-T ddh-1ht
adt R afifue  aet Wdd B Ihd el Rie 3@ UBR @

https://www.mstcecommerce.com/eprocn/.

d) faohdr &1 Srar U= Sare &1 Sgafd o=t a1fgu| a8 Ulichan fog ik Go & gid sl
AT 2| R I P oW/ ARigd WRIPH A HRAT 81T 3R I V9 BT 81| 3T §1¢
fFpa fos R fFae oY1 afe 39 TR &) 39 Ta1 fpar Sar 8, of fashdn 3ru-t do-ia!
dieht I Ya/aafie Tal B T
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e) dHID! Al HRA & d1G, fadhdT Bl 3T dh-1ap! didt! RPble B & [T T W faddd BT
TR Th IR VI A & ST, FIivicdss siei o Tfepd 81 STl & 3R I HRAT 8l § 3R fi
faorar &1 3ot AT Sl gol A & fod e W faad &A1 a1t | fhR U SR ddb-iab!
St 3R arforfcge St ST ¥ &R o ST & 91, fadhar St Sielt gol o34 & e "wrg—d
TR de | faaed B ol gl

) fasharsil & Fdwr faar S & 36 3 wep I 31t ot 3rueils B & U 3rew i o
BT IUTNT HR Jhd g |

g) Tt T | faghar o1 oAt Sielt SH HRa IHd fSfTed gxter & IrY Ut SE et 3R
UNIgs o1 IUTNT ST 18T |

h) Ot $-ffaer ufsrar & SR, fathdr Te g oIk o wft & foe ot are 9 e 387

i) 3-MfdeT TR ga-Feiid fafd Sik w9 ¥ $iR SR 4TS T3 3fafd a& Jail G|

j) 3-Ffaer ufsrar & IR Tgd Tt Saaei-e Siferdt fashal W AT ©U J SegHRT g |
faohar gRT UxaTfad foedt o St & 9y e & =0 H JHET S 3R hdl gRT 39S WIpid,
3MYfef o FreaTe 3 hdl 3R faohdl & ol U STABRT 3 ghT |

k) T8 AR § fob Tt aiferat & fSfoiea geaier vamoT U= o 7 9 URqd faa SiTe ST
29 ey gR1 WieR T8 farar smam|

1) Sl & U fSFT Dis SR I8 FAfAET B IE FA T7 SRAIBR B A1 WIHR B T aroq
o 1 gUf U 7 3ifRep U F AT B o1 e TR g

m) fAfer e & Aot Sik wraf & #is uRads wWierd 78t g1 farh ot fagsar grr 3-fFfaer
TR H Sielt TRgd R HfdeT & gy iR wdf Bt Wipld 1 gy Hrar gl

n) 39 fAfaer & ofumreRey #1F it e Sud Ifcafaa fFadt 3k wraf gr 2nfyd g

o) FAfder ST HRA I WIYeR) o1 T8 PR ¢ & a8 fo1 oI5 sRu st 39 3-Fidgr ot
T PR Gl © I1 Slell (Siferdl) ) Wity 1 fad aike &1 §¢1 I dT 8

p) fatrarstt & 3Ry § T 3 fagsar amfeRRier ug Sk &l v J Ued Rren Y ukfea g= &
1%111 https://www.mstcecommerce.com/eprocn/UTB'QFI'@‘H?ﬁ%@faﬁl

q) Tt 3R aroroaes et 3iR Trdl & et +ff famrerm ) ergafa 781 @

7. IWad Tt U AFdS Waeh gxaraw (@ gy fafdad sxaneiid SR Heres) & THEAER

3T W IS a1 S SR 39 9 §RT G&0T g Fdal & UFT-| S Tl & 99 SI3ars

?mﬁm,%mmﬁmm%mﬁﬁ%ﬁwaﬁmm
TRgd BT

8. d% fAfaerstt & FiAd Sict &1 i HRA ¥ Ugd Iad KUl &1 Yol Ham| gfe fuht
fAfaereR o ot ot Tmg Ffaer ufdsar & ymT o7 & e siaxae arErar 761 TS ol 6, ) 96 &
U FAfdeT & HIT-| &Y Wie & &g Ht IYP TATd Bl SRAIPR PR BT MfUBR A& 31 b T
B ¥ Pls HRU I & o 1eg 81 B

9. ¥ A ffaar & WHR A & o aren 718 § ok foedt off Ffaer ) gof an st &0
WHR I F1 SR R a1 8| §F 91 DI SR garg T Ffaarstt & srdleR axA &1
THR FRIEM T@ar 5

&t fewe
YR Red 8
HaTa
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Reserve Bank of India
Estate Department
Bhopal

e-Tender NO-RBI/Bhopal Regional Office/Estate/24 /23-24/ET/522

Design, Supply, Installation, Testing and Commissioning (DSTIC) of Audio Conferencing

System for New Training Hall at Bank’s office Building, Bhopal

Part — |
(Techno Commercial Bid)

Name of Tenderer:

Address:

Contact Details with email ID;:

Date and time of Pre-bid meeting : At 11:30 AM on 15/02/2024
Due date and time for Submission of tender : Up to 02:00 PM on 22/02/2024
Date of opening of Part- | of tender : At 03:00 PM on 22/02/2024

This document is the property of Reserve Bank of India (RBI). It may not be copied, distributed
or recorded on any medium, electronic or otherwise, without the RBI's written permission
thereof, except for the purpose of responding to RBI for the said purpose. The use of the
contents of this document, even by the authorized personnel / agencies for any purpose other
than the purpose specified herein, is strictly prohibited and shall amount to copyright violation
and thus, shall be punishable under the Indian Law.
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Disclaimer

Reserve Bank of India (The Bank), Estate Department, Bhopal (the Bank) has prepared this tender
document. The information is provided to prospective Bidders to enable them to bid for Design,
Supply, Installation, Testing and Commissioning (DSITC) of Audio Conferencing System for
New Training Hall at Bank’s office building from the date specified in the contract as per the terms
and conditions set out in this tender and any other terms and conditions related to such information.

This tender is neither an agreement with any party, nor invitation to any party to perform work of
any kind. The purpose of this tender is to share requirements of the Bank with all interested parties
in order to enable them to submit their Bid. While the Bank has taken due care in the preparation
of the information contained herein, the Bank does not claim that the information is
exhaustive. Respondents to this tender are required to make their own inquiries and they
should not rely solely on the information in tender. The Bank is not responsible if no due
diligence is performed by the Respondents. The Bank reserves the right not to proceed with this
tender, to alter the time-table reflected in this document or to change the process or procedure to
be applied. It also reserves the right to decline to discuss the tender further with any respondent. No
reimbursement of cost of any type or on any account will be paid to persons or entities submitting

their Bid.
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RESERVE BANK OF INDIA
ESTATE DEPARTMENT
BHOPAL

Notice Inviting e-Tender (NIT)

e-tender — Design, Supply, Installation, Testing and Commissioning (DSTIC) of Audio

Conferencing System for New Training Hall at Bank’s office building

1. This is an open e-tender. However, only those bidders/vendors who are qualified for the work as per
pre-qualification/eligibility criteria stipulated in the tender are eligible to participate in this tender. Bidders
are advised to upload the documents in support of their eligibility for the tender during the submission.
The work is estimated to cost Rs. 14,12,472/- inclusive of all taxes and is to be completed within a

period of 30 days.

2. Eligibility Criteria:
(i) The firm should have minimum 5 years of experience in the field of undertaking similar works viz.,
Design, Supply, Installation, Testing and Commissioning of Audio Conferencing system and associated
works for large office buildings / commercial premises / industrial houses / Government Organisations /
PSU.

And
(i) Have executed successfully similar works-Wireless or wired (DSTIC of Audio Conferencing system)

during the last five years The cut off date for acceptance of completed works shall be on last day

previous to the month in which this tender invited, individually costing as under:

a) Three works each costing not less than the amount equal to 40% of the estimated cost
OR
b) Two works each costing not less than the amount equal to 50% of the estimated cost
OR
¢) One work costing not less than the amount equal to 80% of the estimated cost,
And
(iif) Have a minimum yearly turnover of 100 % of the estimated cost during the last 3 financial years
ending March 31, 2023. Should be supported with necessary audited financial statements.
And
(iv) Should furnish Solvency certificate issued by the Applicant’s banker specifically for the purpose of
the work, for an amount equal or greater than the estimated cost of the work (as per Annexure — ‘D).
And
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(v) Have a service set up in Bhopal / Indore/Ahmedabad/Mumbai region for rendering after sales service
provided with supporting documents viz., registration certificate, electricity bills, Telephone (landline)
bills, rental agreements.

And
(vi) Tenderers should submit copies of the detailed work order indicating scope and value of works and
completion certificate for the qualifying works. Client’s certificate should be in Bank’s format (Annexure
—C).

And
(vii) Tenderers should also provide a list of completed works with all the details as per the proforma at

Annexure — ‘E’.

For proprietorship firms change in name of its proprietor, for any reason, during last 5 years, will case to qualify
the firm’s experience criteria.

3. The contractor shall invariably furnish the below mentioned information in writing and upload copies
of relevant documents along with Part | of the tender to satisfy the Bank about their eligibility for
participating in the tendering process. Further, the contractor should submit the originals of the

documents to the Bank when demanded to qualify for further tendering process.

a) | Composition of the |Full particulars (whether contractor is an individual or a partnership firm
firm or a company etc.) of the composition of the firm of contractors in details
should be submitted along with the name(s) of the partners, copy of the
Articles of association/power of Attorney/any other relevant document.
(b) | Work  experience |Copies of the detailed work orders for the qualifying works indicating date
and completion of |of award, value of awarded work, time given for completing the work, etc.
similar works of |and the corresponding completion certificates indicating actual date of
specified value |completion and actual value of executed similar works should be enclosed
during the specified |in proof of the work experience. The details along with documentary
period evidence of previous experience if any, of carrying out similar works for
the Reserve Bank of India at any center, should also be given.
(c) | Turnover Audited financial statements for the last three financial years i.e., 2020-21
2021-22 and 2022-23, along with a certificate of Chartered Accountant
indicating the turnover of these financial years.
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(d)

Creditworthiness of
the contractor and

their turnover

The latest final accounts of the business of the contractor duly certified by
a Chartered Accountant should be enclosed in proof of their

creditworthiness and turnover for last three years.

works

(e) | Name(s) and |Written information about the names and address of their bankers along
Address (es) of the |with full details like names, postal addresses, e- mail IDs, telephone (land
Bankers and their [and mobile) nos. fax nos. etc. of the contract executives (i.e., the persons
present contract |who can be contacted at the office of their bankers by the Bank, in case it
executives. is so needed) should be furnished.

(f) |[Details of bank|Full particulars of their bank accounts like account no., type, when opened
accounts etc., should be given.

(g) | Name(s) and |Written information about a few of their clients along with full details, like
address(es) of the |names, postal address, e- mail IDs, telephone (landline and mobile) nos.
Clients and their |etc. of the contract executives (i.e., the persons who can be contacted at
present contract |the office of their clients by the Bank in case it is so needed) should be
executives. furnished.

(h) | Details of completed |The client-wise names of work(s), year(s) of execution of work(s),

awarded and actual costs (s) of executed work(s), completion time
stipulated in the contracts(s) and actual time taken to complete the
work(s), names and full contact-details of the officers/ authorities/
departments under whom the work(s) was/were executed should be

furnished.

4. In the event of intending tenderer's failure to satisfy the Bank, the Bank reserves the right to refuse

issuance of tender forms/documents to them.

5. A pre-bid meeting of the intending tenderers, will be held on 15/02/2024 at 11.30 AM in Estate
Department, 5" Floor, Reserve Bank of India, Hoshangabad Road, Arera Hills, Bhopal. A site visit will

be arranged for the bidders to acquaint them with the area of installation. All intended tenderers are

advised to attend Pre- Bid meeting. In case a vendor does not attend Pre- Bid meeting, its minutes will

be binding on them, and no further clarifications will be entertained. The duly filled in tender documents
shall be uploaded on MSTC site till 2:00 PM on 22/02/2024
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6. Tender forms can be downloaded for viewing from the website
https://www.mstcecommerce.com/eprocn/ w.e.f.10/02/2024 from 12:00 hrs to 14/02/2024 till 06:00
PM.

7. The certificates should be addressed to Regional Director, Reserve Bank of India, Estate Department,
Bhopal and shall be uploaded along with the tender.

8. Part | of the tenders will be opened at 3:00 PM on 22/02/2024 in the presence of the authorized
representative of the tenderers who choose to be present. Part-ll (Price bid) of only those tenderers
who qualify in Part I, shall be opened on a subsequent date after scrutiny of the Technical bids received
by the Bank, which will be intimated to the tenderers in advance. In the event of any date indicated
above being declared a Holiday, the next working day shall become the effective date for the respective
purpose mentioned therein.

9. The client's certificate for qualifying work as mentioned under S| No (h) shall be accepted only when
the same is signed by an official of the rank of Executive Engineer or equivalent in respect of a
Government/Semi Government organization or a PSU and only when they are supported by adequate
proof of payment received by the contractor for the work done by him. The client's certificate issued by
the competent authority of private organizations shall also accompany Tax Deducted at Source (TDS)
certificates. Applications/tenders received without the above certificates may be rejected. The Bank
shall have the right to independently verify these certificates. Format for clients' report is stipulated as
Annexure ‘C’ in Part | of the tender.

10. The Bank will evaluate the said reports before evaluation of price bid of the tenders. If any tenderer
is not found to possess the required eligibility for participating in the tendering process at any point of
time and/or his performance reports received from his clients and/or his bankers are found
unsatisfactory, the Bank reserves the right to reject his offer even after opening of Part-I of the tender.
The Bank is not bound to assign any reason for doing so.

11. The Bank is not bound to accept the lowest tender and reserves the right to accept either in full or
in part any tender. The Bank also reserves the right to reject all the tenders without assigning any reason
there for.

Regional Director
Reserve Bank of India
Bhopal
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SCHEDULE OF TENDER (SOT)

a. e-Tender Name

Design, Supply, Installation, Testing and
Commissioning (DSTIC) of Audio Conferencing
System for New Training Hall at Bank’s office

b. e-Tender no.

RBI/Bhopal Regional Office /Estate/ 24/23-
24/ET/522

c. Mode of Tender

e-Procurement System
(Online Part | - Techno-Commercial Bid and
Part Il - Price Bid through
(https://www.mstcecommerce.com/eprocn/)

d. Date of NIT available to parties to
download

From 12:00 Hrs of 10/02/2024
to 06:00 PM of 14/02/2024

e. Pre-Bid meeting

At 11:30 AM on 15/02/ 2024

f. Venue of Pre-Bid meeting

Estate Department, 5" Floor, RBI, Bhopal

g. Earnest Money Deposit

Rs.28,249/- (Rupees Twenty Eight Thousand
two hundred forty-nine Only) in the form of
DD/NEFT/BG (as per Annexure —‘A’). DD in favour
of Reserve Bank of India, Bhopal drawn on a
scheduled commercial bank to be reached on or
before 02:00 PM on 22/02/2024.

Details for NEFT
Beneficiary Name:

ESTATE <space>

Your Firm’s Name
Beneficiary A/c No: 186003001

IFSC: RBISOBLPAO1 (0 refers to Zero)

h. Last date and time of receipt of EMD at
RBI, Bhopal

By 2:00 PM of 22/02/2024

i. Date of Starting of e-Tender for
submission of online Techno-Commercial Bid
and price Bid at
https://www.mstcecommerce.com/eprocn/

From 02:00 PM of 16/02/2024

j. Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid

Up to 2.00 PM of 22/02/2024

k. Date & time of opening of Part-I

(i.e., Technical Bid)

Date of opening of Part Il i.e., price bid shall
be informed separately

At 3.00 PM of 22/02/2024

|. Transaction Fee

As intimated by MSTC to be paid through MSTC
Payment Gateway/NEFT/RTGS in favour of MSTC
Limited or as advised by M/s MSTC Ltd.
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Important instructions for E-procurement
Bidders are requested to read the terms & conditions of this tender before submitting your
online tender.

Process of e-Tender :

A) Registration: The process involves vendor’s registration with MSTC E-procurement portal
which is free of cost. Only after registration, the vendor(s) can submit his/their bids electronically.
Electronic Bidding for submission of Technical Bid as well as Commercial Bid will be done over
the internet. The Vendor should possess Class Il signing type digital certificate. Vendors are to
make their own arrangement for bidding from a P.C. connected with Internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without Digital Signature).

SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID
HAS TO BE SUBMITTED ON-LINE AT https://www.mstcecommerce.com/eprocn/

1). Vendors are required to register themselves online with

https://www.mstcecommerce.com/eprocn/ — e-Procurement — PSU/Govt depts — Select RBI

Logo — Register as Vendor — Filling up details and creating own user id and password —
Submit.

2). Vendors will receive a system generated mail confirming their registration in their email which
has been provided during filling the registration form. In case of any clarification, please contact
RBI/MSTC, (before the scheduled time of the e-tender).

Contact person (RBI, Bhopal):
1. Shrikant Sharma, Manager — estatebhopal@rbi.org.in — 0755-2519598
2. V.Vishwa Murthy, A.M(Elect.) — estatebhopal@rbi.org.in —0755-2519555

Contact person (MSTC Ltd):

For system systems related technical assistance: MSTC IVRS Helpdesk number:
07969066600

After system settings please download “Bidding Guide” for better understanding the bid-
submission process

MSTC Bhopal Office numbers: 0755-2552241, 2593772, 2593775, 2593776;

Mr. Neeraj Mathur, Dy.Manager, Mob. 8871111473,

Email: bplopn4@mestcindia.in, mstcbpl@mstcindia.in
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B) System Requirement:

i) Windows 7 or above Operating System ii) IE-7 and above

Internet browser.

iif) Signing type digital signature iv) Latest updated JRE 8 (x86 Offline) software to be

downloaded and installed in the system.

To disable “Protected Mode” for DSC to appear in The signer box following settings may be

applied.

» Tools => Internet Options =>Security => Disable protected Mode, if enabled- i.e, Remove
the tick from the tick box mentioning “Enable Protected Mode”. Other Settings:

» Tools => Internet Options => General => Click on Settings under “Browsing history/Delete
Browsing History” => Temporary Internet Files => Activate “Every time | Visit the Webpage”.

To enable ALL active X controls and disable ‘use pop up blocker under Tools —Internet

Options— custom level (Please run IE settings from the page

https://www.mstcecommerce.com/eprocn/)

The Techno-commercial Bid and the Price Bid shall have to be submitted online at
https://www.mstcecommerce.com/eprocn/. Tenders will be opened electronically on specified
date and time as given in the Tender.

All entries in the tender should be entered in online Technical & Commercial Formats without
any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under “My
Menu” in the vendor login. The vendors have to select the particular tender from the event
dropdown box. The vendor shall have the facility of making the payment either through NEFT or
Online Payment. On selecting NEFT, the vendor shall generate a challan by filling up a form.
The vendor shall remit the transaction fee amount as per the details printed on the challan
without making change in the same. On selecting Online Payment, the vendor shall have the
provision of making payment using its Credit/ Debit Card/ Net Banking. Once the payment gets
credited to MSTC’s designated bank account, the transaction fee shall be auto authorized and
the vendor shall be receiving a system generated mail.

Transaction fee is non-refundable. A vendor will not have the access to online e-tender without

making the payment towards transaction fee. NOTE: Bidders are advised to remit the

transaction fee well in advance before the closing time of the event so as to give themselves

sufficient time to submit the bid.

Information about tenders /corrigendum uploaded shall be sent by email only during the process
till finalization of tender. Hence the vendors are required to ensure that their corporate email
I.D. provided is valid and updated at the time of registration of vendor with MSTC. Vendors are
also requested to ensure validity of their DSC (Digital Signature Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT.

a) The process involves Electronic Bidding for submission of Technical and Commercial Bid.

b) The vendor(s) who have submitted transaction fee can only submit their Technical Bid and
Commercial Bid through internet in website: https://www.mstcecommerce.com/eprocn/ —
e-procurement —PSU/Govt depts— Login under RBI — My menu— Auction Floor
Manager— live event —Selection of the live Event.
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d)

¢))

h)

)

K)

The vendor should allow running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fill up Common Terms/Commercial
specification and save the same. After that click on the Technical bid. If this application is
not run then the vendor will not be able to save/submit his Technical bid.

After filling the Technical Bid, vendor should click ‘save’ for recording their Technical bid.
Once the same is done, the Commercial Bid link becomes active and the same has to filled
up and then vendor should click on “save” to record their Commercial bid. Then once both
the Technical bid & Commercial bid has been saved, the vendor can click on the “Final
submission” button to register their bid.

Vendors are instructed to use Attach Doc button to upload documents. Multiple documents
can be uploaded.

In all cases, vendor should use their own ID and Password along with Digital Signature at
the time of submission of their bid.

During the entire e-tender process, the vendors will remain completely anonymous to one
another and also to everybody else.

The e-tender floor shall remain open from the pre-announced date & time and for as much
duration as mentioned above.

All electronic bids submitted during the e-tender process shall be legally binding on the
vendor. Any bid will be considered as the valid bid offered by that vendor and acceptance
of the same by the Buyer will form a binding contract between Buyer and the Vendor for
execution of supply.

It is mandatory that all the bids are submitted with digital signature certificate otherwise the
same will not be accepted by the system.

Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender in full
or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the tender document is acceptable. Submission
of bid in the e-tender floor by any vendor confirms his acceptance of terms & conditions for
the tender.

Any order resulting from this tender shall be governed by the terms and conditions mentioned
therein.

No deviation to the technical and commercial terms & conditions are allowed.

The tender inviting authority has the right to cancel this e-tender or extend the due date of
receipt of bid(s) without assigning any reason thereof.

Vendors are requested to read the vendor guide and see the video in the page
https://www.mstcecommerce.com/eprocn/ to familiarize them with the system before bidding.

Important Note

In the price bid due to number of words limitation of 1000 characters, complete
description could not be accommodated and description given thereof is brief. Before
guoting rates, all the contractors must read the complete details of each items given
in the un-priced bill of quantities (BOQ) given in Part-1 of the tender. For execution and
rate purpose, the details given in Unpriced Bill of Quantities in Part-I of the tender will
be implemented.
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Section |
Form of Tender

To

Ms. Rekha Chandanaveli
The Regional Director
Estate Department
Reserve Bank of India
Bhopal

Madam,

Having examined the drawings, specifications, designs and schedule of quantities
relating to the works specified in the Memorandum hereinafter set out and having visited
and examined the site of the works specified in the said Memorandum and having acquired
the requisite information relating thereto as affecting the Tender, l/we hereby offer to
execute the works specified in the said memorandum within the time specified in the said
memorandum at the rates mentioned in the attached Schedule of Quantities and in
accordance in all respects with the specifications, designs, drawings and instructions in
writing referred to in Conditions of Tender, Articles of Agreement, special instructions to the
tenderers, general instructions to the tenderers and special conditions, conditions
hereinbefore referred to, specifications, data sheet and Schedule of Quantities and with such
materials as are provided for, by and in all other respects in accordance with such

conditions so far as they may be applicable.

MEMORANDUM

(a) | Description of works Design, Supply, Installation, Testing and
Commissioning (DSTIC) of Audio
Conferencing System for New Training Hall at
Bank’s office building

(b) | Estimated cost (Capipal cost A) Rs. 14,12,472/- including taxes
(c) | Mode of payment As per clause 3.29 on page 38 of General
Instructions to Contractors and Special
Conditions.
(d) | Earnest Money Rs. 28,249/-
(e) | Time allowed for completion of the 30 days from the date of issue of work order
work

2. We also agree that our tender will remain valid for acceptance by the Bank for 60 days
from the date of opening of Part Il of the tender and this period of validity can be extended for
such period as may be mutually agreed between the Bank and us in writing. We also agree to
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keep Bank guarantee towards earnest money valid during the entire period of validity of

tender, as per enclosed proforma.

3. Should this Tender be accepted, I/we hereby agree to abide by and fulfill all the
terms and conditions of the Tender and in the event of any default thereof, to forfeit and pay
to you or your successors, or assignees or nominees such sums of money as are stipulated
in the conditions contained in the tender document together with the written acceptance of

the Contract.

4, I/'We understand that you reserve the right to accept or reject any or all the tender
either in full or in part without assigning any reason therefor. We have deposited a sum of
Rs. 28,249/- as earnest money with Reserve Bank of India, Bhopal which amount is not to
bear any interest. Should we fail to execute the contract when called upon to do so, we do

hereby agree that this sum shall be forfeited by us to the Reserve Bank of India.

5. The Tender is submitted/uploaded in two parts. Part | contains all commercial
terms and conditions, technical particulars and Part Il contains only the price bid in the

Bank's proforma.

(Signature of authorized signatory with seal)

Name

Designation

Place

Date

(Certified true copy of Board Resolution or mandate or Power of Attorney of the above
signatory as authorized signatory should be enclosed).

Witnesses

(1) Signature with name, address and date

Witness

(2) Signature with name, address and date
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Section Il

ooy ud 3raf & eI HYR_ Articles of Agreement

g HRR TV 2024 B IRE & WU # TuH 9eeR R Reid d&
et Srafay gIRiTere s, HIUTd 462011 H § (B 31 s waT S auT fgdia ueer
. SRCARSIC IR ][ E—
-------------------------------------------------- TR g R 3 SheR” Hel JwT (& dia
fopa ST 1

ARTICLES OF AGREEMENT made the .......... day of..ccoeviiiieie , 2024 between the

Reserve Bank of India (hereafter called “Bank/Employer”) having its office at Hoshangabad
Road, Bhopal - 462011 on the one part and M/s
having its Registered Office at

(Thereinafter called "the Contractor”)

on the other part.

fe,

e, uRd foid §% & 7= srafad Yae, Wiud 3 96 & sratad Ya= § ¢ ufkreor
g & fore efifedr SI3pRAT Rew ot fewrsa, smyfd, wmueT, wieor siv wi=fT
SeaemgdRth (R MY I5d B FHel ST T SGD © 3R I el S &1 o=
Hd gd o7, faRkiydrett iR ik &t gt SmfEa @ 81 9ur dfe Iaa fafkiparst, sik
TR Bt T W wféED a1 It 3R sEer Py MU Rl

WHEREAS the Employer is desirous of Design, Supply, Installation, Testing and
Commissioning (DSTIC) of Audio Conferencing System for New Training Hall at Bank’s
office building (hereinafter called “the said work”) and has caused drawings, specifications
and schedule of quantities describing the work to be done. AND WHEREAS the specifications,
and the schedule of quantities have been signed by or on behalf of the parties hereto.

3R df Sher Muiia wdf o faRiy ufvfufadt & fuffed 2rdf & Srar iR Hfaer @t ufvmron
o1 Gt IR NG 2l & 31efF HTH B & g Tgwd 81 a1 § 3R sifos =0 @ 1 uelf g
Werd g (SR o IMfed ¥U ¥ "Iad Wa” BT Se), 3o ST H g2 Y 3R / a1 Iad
fafRryaraft & aftfa sl iR Taw Muffvd = w afvmmor ot 3= & =it I & R ar g
IE BT 3T TN (R 31 "I Sae AT FHaT SE) 3Hb ol < g1 S|

AND WHEREAS the Contractor has agreed to execute upon the subject work to the conditions
set forth herein and to the conditions set forth in the special conditions and in the schedule of
quantities and conditions of Contract as modified and finally accepted by both the parties ( all
of which are collectively hereinafter referred to as "the said Conditions") the works shown upon
the said drawings and/or described in the said Specifications and included in the Schedule of
quantities at the respective rates therein set forth, amounting to the sum as therein arrived at
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or such other sum as shall become payable there under (hereinafter referred to as "the said
Contract Amount").

34 gl U8 RIS ¥ | 56 IR FHUUR 9894 § :

NOW IT IS HEREBY AGREED AS FOLLOWS:

I fder & Fee T YT 9T TR 3R Wfdal B 3ad di & AR [6a1 ST g, ShaR 3o
Il & fefiF ST H oRT MU MR Iad fafkmyarstt aur ufkdml &t sy # aftfd s &
ffed B SR IR H |

In consideration of the said Contract amount to be paid at the times and in the manner set

forth in the said conditions, the Contractor shall, upon and subject to the said conditions,
execute and complete the work shown upon the said drawings and described in the said
specifications and the schedule of quantities.

2.1. e SdheR &1 Iaa faer AR a1 fardlt g A &7 Y ST S 3T T 3R I
I | ey T&e 9 T gl

The Employer shall pay the Contractor the said Contract amount or such other sum as shall
become payable at the times and in the manner specified in the said conditions.

2.2. 39 Tl | "3fifthede” Xsg &1 3 &g e, YR Red o, viord § SR faedt off
PR Y T Y & TAH g 3P 3ffchede gl o WR, TY 3= fad a1 dAfaadl &I e
GRT 39 WAl & forg i foar Srem, S U &afad gl 8 o R dheR fhdl SR I
3Mafxy IBTY 3R FoitadT I8 ITad A, F=Id o Dl Afad Sudl Afaadl for a8 | sfifdheae
& w0 § fAgad forar a1 8 39 aw fafad & fou T farsdht +ft forsa fAofat ar srpes an fadwr
DI 3T TT 3NARE B BT ISR & g

The term "Architect” in the said conditions shall mean Regional Director, Reserve Bank of India,
Bhopal and on his ceasing to be the architect for the purpose of this Contract for whatever
reason, such other person or persons as shall be nominated for that purposes by the Employer,
not being a person to whom the Contractor shall object for reasons considered to be sufficient
by the Employer PROVIDED ALWAYS that no person or perhaps persons subsequently
appointed to be architect under this Contract shall be entitled to disregard or overrule any
previous decisions or approval or direction given or expressed in writing by the architect
for the time being.

2.3. I9d Td 3R IR 3R I9d w1 & Gaiy § Ffder Wiepfa v ot fafy a6 e iR
3PHeR & g # g fodlt off TR &1 59 FRR &1 G AT SU 3R USRI §RT 301
U UTeH foaT SITE, 6 &1 Iad Mdl o JHe TRgd BT 3R I i & IR IPRR BT
frsaTe |
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The said conditions and Appendix thereto and any correspondence exchanged between the
Employer and the contractor in connection with the said work till the date of letter of
acceptance of their tender shall be read and construed as forming part of this Agreement and
the parties hereto shall respectively abide by, submit themselves to the said Conditions and
perform the agreements on their part respectively in the said Conditions contained.

2.4, 399 At 3R IGb URMY Bl 59 HIR &b Th HAT & =Y § HFT S0 3R 59D Y&HPR
I Tl T UTe Bl 3R Ul & 3ER 39 HRIR B (Heried ded|

The said Conditions, Annexures and Appendix thereto shall be read and construed as

forming part of this agreement and the parties hereto shall respectively abide by, submit
themselves to the said conditions and perform the agreements on their part respectively in
the said conditions contained.

2.5. Jd ffaeT axaras &1 4RT 11, 11 3R 1V 0% & I Tt SieaiRad ST, FRR SR g&aradl 3R
d% GRT 39 UUE & QWA 8q oBheR ®I Hiaw & SR by e 9t e arffe
WG ISY BT T 3T Y BT YR 87, 5 T axaas § Iffad Iueson &

Sia-ThTd db |1 I8

The drawings, agreement and documents mentioned herein along with the Sections |, II, IlI,
IV, V, VI, VIl and VIII of the original tender document, Appendix and Annexures, work orders
that would be issued by the Bank to the Contractor for the said work shall form the basis of
this Contract which will be valid as mentioned in the tender document.

2.6. T8 Tfder 7 T f¥d TeyRa Ifaer € 3R 7 8 &M &1 te g/ 8, AfpT Ts S F
AT U T T URn&T gTd & forg SiifSa) Hi=p i Rvew 1 fewrs, smyfd, o,
Tderr 3R AT (Elegemsdd) g $-Ffaer & Yey § o & /g U dfder g, foras
1T &R S SR MaTa et a1 3ad 2t § Ffgd /1R & SaR YT fasar smem|

This Contract is neither a fixed lump sum contract nor a piece work but is a contract to carry

out the work in respect of provision of Design, Supply, Installation, Testing and
Commissioning (DSTIC) of Audio Conferencing System for New Training Hall at Bank's
office building to be paid for at the rates/amount contained in the Schedule of Rates and
Probable Quantities or as provided in the Said Conditions.

2.7. SHER Iad Tl # FuiRd wie I Rifqa s, fagga sifigmm, Wi sik s werae®
S Y G gt HRf 1 g = & e g Sfad Jfaem &1 a8+ ST SR T Sl & O-1
B & 91 IaRI, BRI 3fe B g4 fadt Hft THa &1 3l & |

The Contractor shall afford every reasonable facility for carrying out of all works relating

to civil works, electrical installations, fittings and other ancillary works in the manner laid
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down in the said conditions, and shall make good any damages done to walls, floors, etc.,
after the completion of such works.

2.8. e <9 faer @ srafdr & SR foeft +ff THg &1f & WEu iR SR A @ Siedr
3YAT HB BCIHR AT I $S U DI THHR URTH B 1 W4 HABR JRI&T 71 § S
39 ¥fdel R ufded guTd STa fa-T g

The Employer reserves to itself the right of altering the drawings and nature of the work by

adding to or omitting any items of work or having portions of the same carried out at any
time during the currency of Contract, without prejudice to this Contract.

2.9. Y 3afY T HIR BT HedYul HIT HHT ST 3R ShaR el TgHid odad HRdl § [
HATCR AR 8F F (30) TN fal & HiaR &1 & 1 S iR+t S9 R & Bid gR1 fafaa
¥ H T & fARGR & UrayT=i & 31eha @) HSNd & U faokd & Areaq A AT U3l / SHA &
3MTEM-UGH o HIeqH ) oI foh Tfiéal gRT URWUNG &0 ¥ 04 fohdm S Il §, T 7 B R
e Iad Ual & AR URIHIA gol+1 9 B T gHaR s

Time shall be considered as the essence of this Contract and the Contractor hereby agrees to
complete the entire work within (30) Thirty days from the date of issue of the work order subject
nevertheless to the provisions for extensions of time in writing by such form i.e.by way of a deed
of agreement or by exchange of letters/email) as may be mutually decided by the parties, failing

which the employer shall be entitled to recover liquidated damages as per the said conditions.

2.10. 39 Afda1 & d8d dF gRT It Y wad HRdg Rerd 8, viara # fey S|

All payments by the Employer under this Contract will be made only at Reserve Bank of
India, Bhopal.

2.11. 39 HIR I1 399 Yaifda g+ faare Hiura & Iae A1 SE 3R 37 YR &1 &fIeR
Rt Wiura & fRua arareaat &Y gl

All disputes arising out of or in any way connected with this agreement shall be deemed
to have arisen at Bhopal and only Courts in Bhopal shall have jurisdiction to determine the
same.

2.12. 9% o 39 Hfaqr & 9t Ul D1 SheR gRT Ug 3R T e 4 90 foran T g

That the several parts of this Contract have been read by the Contractor and fully
understood by the Contractor.

2.13 YA J0d: YaH &1 Fafafad o, 9ifafiie swerd & orefiF, 39 siay W ar gim:
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(@) IGYd &R D 60% T BT YT HTUTAD fohed o SMUR foha1 [T, S pRAM T SUBION
BT TR0 3R Tt Terd a3l & Y Id! fSelar! MR e §RT 9 & Son-R gRI
qIge IR 3P| Wi aul FgfaRad gedrdst &1 Ugfd & s1efi= g

(i) Ffaer ol & SR srey 3R srafda s iRy

(ii) SHER BT H 3R BT YA U b [GRAE1G Higd ATSTT BIH AT RIReH &1 Thd [Sole, Smafd,
RITOAT, Teor 3R HHtrf 3q Tt s, gurl, Jafen, Suiva g snfe srferd w st fRufa
¥ U Bt 1S § SR afe SxeawH, HIT iR wier & SRM BIs Bt urdt St ® o Iat wraft
Sl ! FrReeh STyfef 1 St

(@) TG ST Riew F} fEomga, smyfd, wirg=nm, wheror sk sdtwfn o) d &) o iR
Gt BT/ I, Td BT e SR ARt BRIt anfe feh ot & & forg o 31 9 &
91 lh DI & U IGYd G BT RIY 40% |

() TP 3H-3fBT3C fael ¥ 5% ! UFAURT AR 76 dh 9 bl TN & b fob Hol agait
3dY T BT 5% -1 81 S| T a¥ DI QY &Il 3l & Yoo FHIUA & dTE YfTgROT o
SIRY fobaT ST |

() 3T SATGT, 3MT3.<1. WHR & HaH & AR HYUR, ASTY 3R B13 3= a1 B quft
foal o @1e forar smem|

Payment Terms: The following terms of payment, subject to statutory deductions, shall be
applicable to this contract:

a) 60% of the quoted rate, on pro rata basis, against satisfactory delivery of the entire
system along with all other materials as indicated in the tender at site and on inspecting the
same by the Bank’s Engineer(s) to the satisfaction of the bank along with submission of
following documents.

I. Agreement and requisite insurance policies as per tender conditions.

ii. Contractor’s Certificate that all the components, parts, subsystems, consumables etc.,
for successful installation, commissioning and testing of the Audio Conferencing
system including maintenance have been received at site in good condition and if any
shortfall is noticed during installation, commissioning and testing they will be supplied
free to the Bank.

b) Balance 40% of the quoted rate on satisfactory installation, testing and commissioning
of Audio Conferencing System and handing over to the Bank and removal of all cartons/packing
material, debris and after making good, to the satisfaction of the Bank of any damages done
to walls, floors, etc., after completion of work.
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Q) The Retention money of 5% will be recovered from each on-account bill till the total
recovery amounts to 5% of contract value. The Retention money will be released after
satisfactory completion of the Defect Liability Period of one year.

d) Each payment is liable to deduct IT, TDS etc., as per state/central govt., tax laws.

2.14 &1

SHER BT & gH &1 Ui [y J o d & siifear w3k R Ried 9 - ao Juft
UHR & SIRGH] Dl HaR B3 B fod Tt AT 3o T TR T, S d 3R ShaR & Hgad
AT (J% BT 1 Ugd) BRI 3R HTH L= B Y Ugd 9 B ofHT BT gRT a7 39H Fafafaa
S i gi:

- SHR d SR () ofar & guf sree qeu & fore Heror, fFufor, g=erem, wiemr sk
HUIRE ifa i g, ford sm1 Sifey sk fafdr & wrif 9 $1d ®i@ a% uRag g gifvie
ST (@RS ® A e GRT), ST AR &Y, SfRiferd g

- BT R SHER & HHATRA! & [o18 HHART G3{TFol ifd |

- 3.2 G Ui g &1 T Ifed $o e T 100% & 8 Ja1d Y&fdR agdl ifd |

Insurance:

The contractor shall take all insurances at his cost to cover all kinds of risks from the date of
scheduled commencement of works till handing over Audio Conferencing System to the
Bank, in the joint names of the Bank (the Bank’'s name being the first), and the contractor, to
be submitted to the bank before commencement of work and it shall cover the following
risks:

e Contractors all risk (CAR) insurance inclusive of Storage, erection, testing and
commissioning policy for the full contract value including fire risk and Transit insurance
for transportation from manufacturer's works to site (by Air/Sea/Road etc) as
applicable.

e Workmen compensation policy for the employees of the contractor at site.

e Third party liability policy for 100% of contract value with a limit of ¥ 2 lakh per
accident.

2.15 yRfAuifya geifam:

T B 39 &b BT Jol SMUR FHS ST, BT TR ORI 84 &1 dRG 9 10 a1 & iR &
= T SITE, 30T 1 YR i ddb 500/- $U Hfdfer & f3are ¥ ST 9y fovam S|
S e & feHid ¥ (30) I el & iR Iyl wrd s fosan o €, o fawd 8 R
Ui 3raftr & uyrd wigpa Ffaer IR & 0.25% Ui TwE Hi &= I gRMHiRd g avman
SITE, Forgeht SHURT HIHT Sae AR BT 10%511 | fbdt ot Wisd erafyy o fdcid o1 T g &
fqdd & U § AT S SR degaR aRfATRd g avmn S
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Liquidated Damages: Time is the essence of the contract. The work shall be commenced
within ten days from the date of issue of work order failing which a penalty of Rs. 500/- per
day till the commencement of the work shall be recovered. Further, the entire work shall be
completed within (30) Thirty days from the date of issue of work order, failing which liquidated
damages at a rate of 0.25% of accepted tender amount per week of delay beyond the
stipulated period with an upper ceiling of 10% of the contract amount, will be levied. Any
broken period delay will be considered as delay of one week and accordingly liquidated
damages shall be levied.

2.16 AIREL AT F SR BT BT GRRT : TR A & iR Reew/v9-sriaett ¥ uig o
arat foredt ot Giw &t Ffaerddl gRT X[ JURT/aae STE | S 3afy & RH, il gRy
YT SR TRER® U ¥ TgHd & IR ARG AARAT 3R SH SIS H1d, 18 d favat Hit
B, Ao o) el aREY SR U s TR S fafd F IR Ao a1 yaH
HH R AARIS YR W YIAH fhar S| JfERiT wiitie SmuR R grft S faraet +ft
SHST3T DI M & |

g Ueh 3MATdPIe UurTal! g4 o ®RuT, e # fordd) off WRrelt &1 -4 fau T guR 999 &
IR Bl foar S, o fathel 811 TR &8 Sl S|

Rectification Penalty
time

(a) | Any fault/defects resulting in total 24 hours Rs.1,000/- per day subject to
failure of the system, form the time of maximum of Rs.5000/- per
intimation by  telephone/email/ Instance.
message.

(b) | Any defect in the independent devices, | 24 hours | Rs.500/- per day subject to
components, cables which may not maximum of Rs.5000/- per
result in total failure of the system Instance.
form the time of intimation by
telephone/email/ message.

217 Evaluation of Bid

Bidders are advised to submit firm proposal to meet the RFP requirement.
They have to give a presentation of the system to the Banks Official if
required.

2.18 Technical Bid

RBI would examine and evaluate responsive technical Bids, as per
proposal submitted by the Bidders (format of technical bid selection VI) in
line of Bank’s requirement mentioned at section V. After evaluation of the
technical bids, the short listed Bidders will be intimated about opening of
financial bids.
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2.19 Financial Bid.

(@) Financial bid will be evaluated based on Total cost of ownership (TCO) by
using Net Present Value (NPV) method. Calculation of total cost of
ownership shall include the following:

I.  The capital Cost)C (quoted and
Il. NPV of the rates quoted for )CAMC (comprehensive all inclusive Annual
Maintenance Contract)A ( for a period of Four years after expiry of the defect
liability period of one year and
Il NPV of annual charges)R (for deputing skilled persons at Bank’s site, during a
period of 5-years from the date of handing over the system to the Bank.

(a).1. For Arriving at the NPV of CAMC amount, a multiplication factor (F) will
be computed as per the following parameters.

(a) | Discount Factor 8% per annum

(b) | Annual Escalation in the quoted 5% per annum
rate per annum for AMC after
completion of first year AMC

(c) | Period of AMC 4 years

(d) | Payment terms of AMC Quarterly payment after
satisfactory completion of the
service

Total cost of Ownership, CO= (C-B)+(F*A)
(Multiplying factor F = 3.38,)
C = Capital cost of the Audio conferance System.

A = The amount quoted for Comprehensive Annual Maintenance Contract.
B= Buy back

(b) All vendors are requested to quote for items of the price bid independently

instead of quoting as lump sum. If, in the price structure quoted by a tenderer
in the financial bid, there is discrepancy between the unit price and the total
price (which is obtained by multiplying the unit price by the quantity), the unit
price shall prevail and the total price corrected accordingly, unless RBI feels

that the tenderer has made a mistake in placing the decimal point in the unit
price, in which case the total price as quoted shall prevail over the unit price

and the unit price corrected accordingly.

(c) If there is an error in a total price, which has been worked out through addition and
/ or subtraction of subtotals, the subtotals shall prevail and the total corrected; and

(d) If there is a discrepancy between the amount expressed in words and figures, the
amount in words shall prevail, subject to sub clause ‘b’ and ‘c’ above.

(e) In case of any item rate are not filled / found blank, the tender will be rejected.
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() If bidder have quoted lesser amount for CAMC then minimum 5% of CAMC rate
will be considered bid evaluation. However actual quoted rates by bidder for
CAMC will be considered for award of work.

(9) Renewal of Comprehensive Annual Maintenance Contract: The service contract shall
be renewed for a further additional period of at least 3 years after the initial annual service
contact period of one year after one year defect liability period. While renewing the contract,
the new contract amount will be arrived at based on following formula.

Ac = Ap [(15 + 60 x (EPIC/EPIP) + 25x(CPIc/CPIp)] x 1/100

Ac The contract amount for the current year.

Ap The contract amount for the previous year.

EPIlc | Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the current year.

EPlr | Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the previous year.

CPIc | Consumer Price Index for Industrial Workers (All India Average) 6 months prior
to the commencement date of contract for the current year.

CPIp | Consumer Price Index for Industrial Workers (All India Average) 6 months prior
to the commencement date of contract for the previous year.

After completion of 5 years of service (i.e., one-year DLP and 4 years AMC), the escalation in
AMC prices may be continued as per the above formula and upon with mutual consent.

2.21 Execution of agreement

On receipt of intimation from the Bank of the acceptance of his RFP, the successful bidder
shall be bound to sign the formal contract within fourteen days thereof. The cost of necessary

stamp paper for execution of the agreement shall be borne by the bidder/bidder. The format

of article of agreement is provided. Before completion of defect liability period, successful
bidder is required to entre into agreement for comprehensive maintenance contract.

Defects Liability Period/guarantee
The Defects Liability Period shall be of one year from the date of issue of taking over

certificate / Virtual certificate.

The Bidder shall, at its own risk and cost, make good, any defects, complete any left-over
work as required by the Bank.

The entire system requires 4-years onsite maintenance support excluding defect liability
period.

Scope of work during Warranty and CAMC: Any defects in the system/sub-assemblies
found within the guarantee period shall be rectified/replaced by the tenderer free of cost.
During this DLP and AMC period, servicing at quarterly interval or earlier as prescribed by the
manufacturer and as mutually agreed to during this period and attending to ANY NUMBER
of breakdown calls, shall be carried out free-of-cost. All consumables and spares, manpower
for managing hassle free function of audio conference system important training session as
required will be arranged by the vendor with prior approval of the Bank and no additional
cost will be paid by the Bank.

Page 26 of 91



Any fault in the system shall be rectified as per the rectification time given below failing which
penalty shall be applied.

Rectification Penalty
time

(a) | Any fault/defects resulting in total | 24 hours Rs.1,000/- per day subject to
failure of the system, form the time of maximum of Rs.5000/- per
intimation by  telephone/email/ Instance.
message.

(b) | Any defect in the independent devices, | 24 hours Rs.500/- per day subject to
components, cables which may not maximum of Rs.2000/- per
result in total failure of the system, Instance.
form the time of intimation by
telephone/email/ message.

2.22. R gHEIH0 @S

3PHaR dF & A g Yunferdl / IUHRON 3M1fE & IR H Teie a1 e U H fopaft ot /
T, AT YT faavur, S 39 HRR & ey § S Wfaerdsd gl o1 fFded &1 & gRE
SHER & TIHE T 31 hd €, BT JART Jai1g U P g1 HT 9UT 8 THI 39 HoR fayr &
§TY Y| ShER ARL DA B AHJUT qUT Gl BT (ded B & [ I TaRaHhdl &
3ifafvead R & faavur & st 3R Mu-ig am | SeeR d& &t gd falad geafa & famr e
i ®IM W sryar fadl 1 AR 31yal Aot GxTael | B & fobet +ff faarur &1 yebifRrd
DT, UHTRIT HIA D1 AT TUT AT g1 bl bt Hf MU+ a1 & udciaru &
GROTRGR=Y d DI gU farddl 1} THum &1 &fagfd ShaR S| ITRIad BT UTe - § fathd
BF TR Y SHER Pt 3R Y HRR BT IJeerd= AT ST TUT S JH9H BT GrdT R adl B
HEH I3 & [ U BITT | SHaER 5 HIR & dgd MU STHHRT & TR UHIHRUl & alid
& T R T YRET FA & o srom it & dey o IRd FRaE s IR gt
AT YAl & day H ShgR o arerd, S ol HRUT g1, 39 HIR DI JHIW 5 J FaTY QT |

Non-disclosure clause:

The contractor shall not disclose directly or indirectly any information, materials and of the
Bank's infrastructure/ system/equipment’'s etc. which may come to the profession or
knowledge of the contractor during the course of discharging its contractual obligations in
connection with the agreement, to any third party and shall at all times hold the same in
strictest confidence. The contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The contractor shall not publish, permit to be publish, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer. The contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract on the part of the contractor and
the Employer shall be entitled to claim damages and pursue legal remedies. The contractor
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shall take all appropriate actions with respect to its employees to ensure that the obligations
of non-disclosure of confidential information under this agreement are fully satisfied. The
contractor's obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement for whatever reason.

2.23. O Idig9 ES :

F) PR HRIRIA TR Afgarsit &1 a4 Iafie Rieyu™, ANy iR aro iff g 2013 &
TIaYTT BT YUl SFUTe B o forg I oRE oTHER 311 §% & URIR & HIeR o+ et &
s a9 It ot it i Rierd & A # Rerg dideerusdly gr1 nfed Rerd
IAfT & THE SRR &1 SET WiaabREsNl/ 39 Rierd & day 7 Sfafam & siarid agfua
HRATS AT B

W) dheR & ford tifsa HHaRt gR1 8% & fodft FHaR) & fAvg @ 718 O Ialisd & fedt
1t Rrerad &1 99H 9% gRT TTfed &t Rierad affa gRi femr smem|

M gfe g1 # GASIPR &1 Pis FHIAR! S giaT § df 39 U UeH o1 SHare et +f
Hifge ufaufd & forw dfaeer S <Ifia 8hm, I<eRy & e s & ol Hiant & &
SHaTel Hifge Jed afe PR & HHIR! gRI I T Rig 81 odt 81

Y) SRR R IH SAUTST DI A UTH SR =7 Faiferd T IR 30 HHATRAT B1 RAferd HA
@1 e dfdar sR &1 grf

) SR § & YRIR T A1 307 HHIATRGT Pt T T 3R 3fera Gt @7, /R § b gR1
HITGTE STH TR 3T ¥ SUdsd HRIAT S b |

Sexual harassment Clause:

a) The contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal) Act, 2013.
In case of any complaint of sexual harassment against its employee within the premises of
the Bank, the complaint will be filed before the internal complaints committee constituted by
the contractor/Agency or Local Complaints committee as the case may be and the contractor/
agency shall ensure appropriate action under the said Act in respect of the Complaint.

b) Any complaint of sexual harassment from any aggrieved employee of the service provider
against any employee of the Bank or any employee of any other firm working in the Bank
shall be taken cognizance of by the Regional Complaints Committee constituted by the Bank.

¢) The Contractor shall be responsible for any monetary compensation that may need to be
paid in case the incident involves the employees of the contractor, for instance any monetary
relief to Bank's employee or other firm’s employee, if sexual harassment by the employee of
the contractor is proved.

d) The Contractor shall be responsible for educating its employees about prevention of sexual
harassment at workplace and related issues.

e) The Contractor shall provide a complete and updated list of employees who are deployed
within the Bank's premises.
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2.24. YT &1 :

Y TRR P e 2! B! R P B bl g & forw i +ft o mier =&t At smeht, afe
I forddl uref & a0 @ R s & uRUMRaET g3 81 O <4t Tabe, g o Rufa, g,
HEgR gSdId, fhdlt BRI B, Yoy, THM, TG MR 37 UG 3MTueT 3fe) | T gel
U TR & dgd (Te [y ST ardd S ! SIRT Y@ & 9Ht U T $HRA o e Tgdfd
Fad Bl 8| TS ARG Te13M & HRU B e H arer &t @fy 30 fof I oifdes |1
Il &, A TSt foren! i T &ar THTiad -Tot g5 o, [Rad Yo od §U 39 IR &I R
R ol g

Force Majeure:

If either party is unable to perform its obligations under this Agreement due to the occurrence
of an event beyond its control (such as acts of God, war like situations, riots, labor strike,
government actions, earthquakes, cyclones, typhoons, and other natural calamities, etc.), that
party will not be deemed to have defaulted under this Agreement. Each party agrees to use
all reasonable efforts to enable performance under this Agreement to continue. If the period
of non-performance due to a force majeure event exceeds 30 days, the party whose ability to
perform has not been so affected may, by giving written notice, terminate this Agreement.

225 fo

Tt wrd g v fovan T g1 # g9 Sar/dd § 6 g9 Ued &1 &l [ A & e IR gRI
Y &1 dTe Gt ARl b1 G4t UDHR &1 TolgRl &1 dRdided YA 39 &R R foedl S &
TAqH Aoigst AT 1948 & dgd FuiRd &R I &Y =81 1 auT TSR HfAfHgw 1970
& UIGUTT & SUTe DI YA forar ST SR 91y g T8 a9 &1 YdH & | fawadt &
IY-T1Y YT HITASRY HAFRTY 1970 & Wae= o1 Ureid o’ § fatharar & sRuT gifdfds
IHTRAT gRT HRua e & favs URY &1 I arelt 9t wRargal & fore fiRkma e
DI fagRd X &1 g9 <ar/edl g1 H THI-990 R IRBRT SRABIRAl/dF & iframial &
figror o fo Tt sia=aes Gxardel/Re1S XG/RGI 3R IHT TF-3QNd ST/t |

I that the work of awarded to me. | undertake to actually pay

wages to all labourers of all description to be engaged by me for completion of
work awarded to me at the rate which is not less than the one prescribed

under Minimum Wages Act 1948 and to ensure compliance to the provisions of CLRA Act
1970 and also keep the Principle Employer indemnified against all the actions that may be
initiated against the Principle Employer by the Statutory Authorities for his failure to pay such
wages and for failure to comply with the provisions of CLRA Act 1970. | shall keep and
maintain all necessary documents/records for inspection of Government authorities/Bank’s
officials from time to time.
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gfe dbheR U TRieR! BH
37T afad gl
If the Contractor is a

partnership or an individual

TTaTg fore! HiseT # SR Ifcarad foid 3R ay & e
3R PR ST A 39 R B! Fwifed B9 3 SR fbar g
3R T8 glibe H FUR 31 7E B

IN WITNESS WHEREOF the Employer and the Contractor have
set their respective hands to these presents and two
duplicates hereof the day and year first herein above written.

gfe SHER TH HUAT &l TTaTg oMot AlaT H 3R Sfeaiad feid iR a8 &I 39 R
@1 fAufed v /g Fdigar 8ik 3deR AT 7 oA fafdad
eI TGN & H1eqd ¥ Yev Ifed gwaier fovar g 9ut a8
gwiiare H dIR &1 T8 §

If the Contractor is a [N WITNESS WHEREOF the Employer has set its hands to

these presents through its duly authorized official and the

company Contractor has caused its common seal to be affixed
hereunto and the said two duplicates / has caused these
presents and the said two duplicates hereof to be executed
on its behalf, the day and year first hereinabove written.
BHII&R WUs

Signature Clause:

YR fYoid s Pt 3R F FRfoiad grT gwaier 8ik Jue far |
SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

(AT 3R &)
(Name & Designation)
TUgT faumT

Estate Department

(:FIﬂG?qu—c{:IW)/(Name and designation)

Reserve Bank of India, Bhopal

(2)

(AT 3R &)
(Name & Designation)
TUgT faHmT

Estate Department

)ITdTg/witness)
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Reserve Bank of India, Bhopal (ATdTg/witness)

SRT gX1&Rd 3R Y& SIGNED AND DELIVERED BY

fe urd] et BH 1 U i § ol 9t ArRiaRT gR1 A1 3 9 B 3R 4 gRaraiRd foba
SIEICIITHY

If the party is a partnership firm or an Individual should be signed by all or on behalf of all
the Partners

19 &t SURIA F In the presence of:

(1)

Tdl/Address: -------====--—=ccmmcemuun
__________________________________ (TTAT8/Witness)
(2)

Tdl/Address; --------=====mmmmccmee-
____________________________________ (TATg/Witness)
Note:

%, SHaR & T IR I Uga PRR DI Al W YN B BT HUBR JRIEAT I@AT § |

Bank reserves the right to modify the contents of the Articles of the Agreement before the
agreement is entered with the contractor.
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Section llI
GENERAL INSTRUCTIONS TO CONTRACTORS & SPECIAL CONDITIONS

Online tenders in two parts (Part-l and Part-11) are invited for “Tender for Design, Supply,
Installation, Testing and Commissioning (DSTIC) of Audio Conferencing System for New
Training Hall at Bank’s office building”. The work is estimated to cost Rs.14,12,472/- inclusive
of all taxes and is to be completed within the period of 30 days.

3.1 Eligibility Criteria:

(i) The firm having minimum 5 years of experience in the field of undertaking similar works

viz., Design, Supply, Installation, Testing and Commissioning of Audio Conferencing system

and associated works for large office buildings / commercial premises / industrial houses.
And

(i) Have executed successfully similar works (DSTIC of Audio Conferencing system) during

the last five years._The cut off date for acceptance of completed works shall be on last day

previous to the month in which this tender invited, individually costing as under:

a) Three works each costing not less than the amount equal to 40 % of the estimated cost
OR
b) Two works each costing not less than the amount equal to 50 % of the estimated cost
OR
c) One work costing not less than the amount equal to 80 % of the estimated cost,
And
(i) Have a minimum yearly turnover of 100 % of the estimated cost during the last 3 financial
years ending March 31, 2023. Should be supported with necessary audited financial
statements.
And
(iv) Should furnish Solvency certificate issued by the Applicant’s banker specifically for the
purpose of the work, for an amount equal or greater than the estimated cost of the work (as

per Annexure — ‘D’).

And
(v) Have a service set up in Bhopal / Indore/Ahmedabad/Mumbai region for rendering after
sales service provided with supporting documents.

And
(vi) Tenderers should submit copies of the detailed work order indicating scope and value of
works and completion certificate for the qualifying works. Client’s certificate should be in

Bank’s format (Annexure — ‘C’).
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And
(vii) Tenderers should also provide a list of completed works with all the details as per the

proforma at Annexure — ‘E’.

* Similar works DSTIC of Audio Conferencing system along with associated works

Only those tenderers who qualify as above will be eligible to tender for the work. A Tender
submitted by a firm which is found to be not satisfying any of the above criteria will be liable
for rejection.

3.2 The tenders for the above work in two parts i.e., Part-1 containing technical specifications
of equipment, and the terms and conditions (Rates and amounts of items shall not appear
anywhere in this part) and Part-Il containing only rates of items stated in figures and amounts
in figures shall be quoted/submitted in MSTC portal before 14:00 hrs. on 22/02/2024. Part-
of the tender will be opened on the same day at 15:00 hrs. Part-1l of the tender will be
opened on a subsequent date under intimation to all the eligible tenderers. All the
information called for shall be complete in all respects and to be uploaded in MSTC portal
with supporting documents. Information furnished on sheets other than those supplied may
not be considered. However, the firms can wupload only the relevant
catalogues/leaflets/brochures of the manufacturers of the equipment offered. Incomplete
tenders or tenders not complying with the requirement are liable for rejection. No enclosure
is permitted in Part-II of the tender.

If the intending tenderer feels that any of the terms and conditions of the tender documents
are not acceptable to them or they feel that additional terms and conditions are required to
be incorporated, they may indicate these conditions or additional or amended conditions
uploaded in a separate sheet. All other terms and conditions on which there are no
observations by the intending tenderers shall be construed as acceptable to the tenderer.

@) Part-1l of the e-Tender, containing only rates of items and amount stated in figures will
be opened on a subsequent date to be intimated to the eligible Tenderers.

(b) Tenders shall remain open to acceptance by the Bank for a period of 60 days from the
date of opening Part-1l of the Tender which period may be extended by mutual
agreement and the Tenderer shall not cancel or withdraw the Tender during this
period.

(c) The Tender form must be filled in English. If any of the documents if missing or
unsigned, the tender may be considered invalid by the Bank in its discretion.

(d) No advice of any change in rate or conditions after the opening of Part Il of the tender
will be entertained.

(e) Each of the tender documents should be digitally signed by the authorized person or
persons submitting the e tender in token of his/their having acquainted
himself/themselves with the General Conditions of Contract, Specifications, Special
Conditions etc. as laid down. Any tender with any of the documents not signed will be
rejected.
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()  The Tender submitted on behalf of a firm shall be digitally signed by who has the
necessary authority on behalf of the firm to enter into the proposed contract, otherwise
the tender may be rejected by the bank.

() The Reserve Bank of India does not bind itself to accept the lowest or any tender and
reserve to itself to accept or reject any or all the tenders either in whole or in part,
without assigning any reasons for doing so.

3.3  Pre-Bid Meeting

(a) A pre-tender briefing meeting of the eligible tenderers will be held at 11:30 Hrs on 15/02/
2024 in Estate Department, 5" Floor, Reserve Bank of India, Bhopal to clarify any point / doubt
raised by them in respect of the tender. No separate communication will be sent for this
meeting.

(b) All communication regarding points requiring clarifications shall be given in writing/email
to The Regional Director, Reserve Bank of India, Fifth floor, Estate Department, Hoshangabad
Road ,Opposite Maida mill, Bhopal or estatebhopal@rbi.org.in by the eligible tenderers on or
before 17:00 Hrs on 14/02/2024.

(c) All the firms are requested to attend the pre-bid meeting in order to get clarification
on any issue related to the tender from the Bank. No request for change in date of pre-bid
meeting will be entertained thereafter. If a firm don’t attend pre bid meeting, no clarification in
future will be entertained and Minutes of Pre-Bid meeting will be binding on them,

(d) Inclusion/submission of any deviations in the tender conditions in Part-I of the tender after
pre-bid meeting is liable for rejection.

(e) The minutes of pre-bid meeting and corrigendum if any, will be hosted in the Bank’s
website only. The minutes and corrigendum if any, will also become the part of the tender.

EMD & Bank Guarantees To Be Submitted By The Tenderers

3.4 All the tenderers shall deposit an Earnest money of Rs. 28,249/- by way of NEFT to
Reserve Bank of India, Bhopal or by a Demand Draft drawn on any scheduled commercial
bank in favour of Reserve Bank of India payable at Bhopal. Alternatively the tenderer may
also furnish an irrevocable Bank Guarantee from any scheduled commercial bank for an
equivalent amount towards EMD in the proforma enclosed (Annexure — ‘A’). The Bank
Guarantee submitted towards EMD shall remain valid minimum up to Six months (i.e., up
to 31/08/2024) from the last date of submission of tenders. The proof of NEFT/DD/Bank
Guarantee details should be uploaded along with technical bid and also to be sent by email
(estatebhopal@rbi.org.in) should reach this office on or before 02:00 PM on 22/02/2024. No
interest shall be paid on EMD. EMD of the successful Bidder will be retained with the Bank
against Security Deposit. A tender which is not accompanied by EMD in the form as
mentioned above, shall be treated as non-responsive, and will be summarily rejected by the
Bank.

3.4.1 The EMD of the unsuccessful tenderers shall be returned after award of work to the
successful tenderer. The EMD of the successful tenderer shall be returned after virtual
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completion of work and handing over of system to the Bank along with submission of requisite
Bank Guarantee towards defect liability period.

3.5 Onreceipt of intimation from the Bank of the acceptance of his/their tender, the
successful tenderer shall be bound to implement the contract and within ten days thereof the
successful tenderer shall sign an agreement in accordance with the draft agreement and the
Schedule of Conditions but the written acceptance by the Reserve Bank of India of a tender
will constitute a binding contract between the Reserve Bank of India and the person so
tendering whether such formal agreement is or is not subsequently executed.

3.6 Bank Guarantee towards Defect Liability Period (DLP)

a. The tenderer shall furnish an amount equal to 5% (Five percent) of the contract value
(contract value means capital cost of the equipment including taxes and excluding buyback
if any) for the work in the form of Bank Guarantee (BG) from any scheduled commercial bank
in the form prescribed by the Bank as per Annexure —‘B’ towards security deposit for the
due fulfilment of the terms and obligations of DLP. This BG for 5% contract value should be
valid for a period of ONE (1) year with a claim period of additional six months.

c. Invocation of EMD / Security Deposit / Bank Guarantee: Bank reserves the right to
enforce the EMD/Security Deposit/Bank Guarantee in case of unsatisfactory
performance/service and violation of the terms, conditions of the tender during DLP set out
in the tender at any time during the currency of committed period of ONE (1) year and during
AMC period.

Note: Contract value means capital cost of equipment excluding buyback amount of old
equipment.

3.7 All compensation/ penalties/ damages or other sums of money payable by the
Contractor to the Bank under the terms of this Contract for completion period, DLP may be
deducted from his earnest money and the security deposit if the amount so permits unless
the contractor deposits such amounts in cash within ten days of issue of demand notice by
the Bank.

3.8  The tenderers shall furnish full details of all such similar works carried out by them
during the last 05 years, as per the Proforma included in this tender. The Bank may at its
discretion will inspect one or all the works and satisfy itself about the performance of the
installed equipment including the quality and reliability of the service rendered before opening
Part Il of the tenders. Thereafter, the Bank at its discretion will consider or reject any or all
the tenders without assigning any reason thereof.

3.9 The Contractor shall carry out all the work strictly in accordance with drawings, details
and instructions of the Bank's Engineer.

3.10 The rates quoted shall be firm and shall not be subjected to variations in exchange rate,
rate of taxes, duties, levies or variation in labor rates. The rates shall be quoted for complete
work, i.e., design, supply, installation, testing and commissioning of the equipment at site and
shall include charges for all taxes, duties, levies, consumables, labor, transport, insurance for
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transit, storage as also workmen compensation & 3rd party liability policies, erection etc., at
the specified site till the work is finally handed over to the Bank. No concessional form for any
taxes, duties and levies will be issued by the Bank. Similarly no import license will be issued
by the Bank. Equipment, if required to be imported shall be arranged to be imported against
the contractors own import license. All payments will be made at Bhopal and will be in Indian
rupees only. The tenderers are advised to include the GST in the quoted amount.

3.10.1 With respect to buyback of old equipment, vendors are requested to quote rates in
positive numbers inclusive of all taxes. No change in quoted rate will be accepted after
opening of the tender.

3.11 Tenderers are advised to quote strictly as per BOQ. The schedule of quantities is based
on probable quantities. The Contractor should note that unless otherwise stated the tender is
strictly on item rate basis and his attention is drawn to the fact that rates for each and every
item should be correct, workable and self-supporting. The quantities in the Schedule of
Quantities approximately indicate the total extent of work but may vary to any extent and may
even be omitted depending upon the site conditions and requirements solely at the discretion
of the Bank thus altering the aggregate value of the Contract. No claim shall be entertained
on this account.

3.12 As regards make of equipment acceptable to the Bank the tenderers are advised to refer
to "Section V — Technical Specification” and to the List of approved make of
materials/equipment. The tenderer are advised to quote for the make out of the approved list,
conforming to the specification and which is most economical. The tender shall be
accompanied by leaflets/literatures giving complete technical & constructional details along
with list of make of components of the equipment offered.

3.13. The tenderer must obtain for himself on his own responsibility and at his own expenses
all the information which may be necessary for the purpose of making a tender and for
entering into a contract and must examine the Drawings and must inspect the site of the work
and acquaint himself with all local conditions, means of access to the work, nature of the work
and all matters pertaining thereto.

3.14 Scope of work during Warranty and AMC: The equipment supplied shall be
guaranteed against all types of defects for at least a period of one year from the date of virtual
completion and handing over of the equipment to the Bank. Any defects in the system/sub-
assemblies found within the guarantee period shall be rectified/replaced by the tenderer free
of cost. During this DLP and CAMC period, servicing at quarterly interval or earlier as
prescribed by the manufacturer and as mutually agreed to during this period and attending to
ANY NUMBER of breakdown calls, shall be carried out free-of-cost.

Any fault in the system shall be rectified as per the rectification time given below failing which
penalty shall be applied.
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Rectification Penalty
time

(@) | Any fault/defects resulting in total | 24 hours Rs.1,000/- per day subject to
failure of the system maximum of Rs.5000/- per

instance.

(b) | Any defect in the independent |24 hours Rs.500/- per day subject to
devices, components, cables which maximum of Rs.5000/- per
may not result in total failure of the instance.
system

3.15 The tenderer should impart training to the Bank's staff on the system before handing
over of the system without any charge to the Bank.

3.16 Insurance

The contractor shall, within 10 days from the date of scheduled commencement of works,
insure the works at his cost and keep them insure until the virtual completion of works against
loss or damage to cover all kinds of risks, in the joint names of the Employer and the
contractor (the name of the former i.e., RBI being placed first in the policy) before
commencement of work. The contractor shall deposit the policy and receipts for the premium
with the Employer within twenty one days from the scheduled commencement of works. It
shall cover the following risks:

e Contractors all risk (CAR) insurance inclusive of Storage, erection testing and

commissioning policy for the full contract value including fire risk and Transit insurance

for transportation from manufacturer’s works to site (by Air/Sea/Road etc. as applicable.

« Workmen compensation policy for the employees of the contractor at site.

o Third party liability policy for 100% of contract value with a limit of Rs. 2 lakh per

accident.
In default of the contractor, insuring as provided above, the employer may so insure the works
and may deduct the premium paid from any moneys due, penalty etc., or which may become
due to the contractor without prejudice to the other rights of the Employer in respect of such
default.
3.17 The tender shall be accompanied by leaflets/literatures giving complete technical &
constructional details, makes of components of the equipment offered. Tenderers are
advised to visit the site of installations and acquaint themselves of the site conditions
before tendering. Tenderers should be specific and offer comments only if their system
differs from the Bank’s detailed specifications/ features in any manner. A write up of working
of the system as a whole and the individual components shall also be enclosed. The
successful tenderer, on completion of the work, shall furnish three sets of schematic and
layout drawings and maintenance manuals.

3.18 Time allowed for carrying out the work as mentioned in the Memorandum shall be
strictly observed by the Contractor and it shall be reckoned from the date of work is issued.
The work shall throughout the stipulated period of the Contract be proceeded with all due
diligence and if the Contractor fails to complete the work within the specified period he shall
be liable to pay compensation as defined in clause 4.27 of the Conditions of Contract. The
tenderer shall before commencing work prepare a detailed work programme which shall be
approved by the Bank's Engineer.
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3.19. The Contractor shall not be entitled to any compensation for any loss suffered by him
on account of delays in commencing or executing of the work, whatever the cause of delays
may be, including delays arising out of modifications to the work entrusted to him or in any
sub-contract connected therewith or delays in awarding contracts for other trades of the
project or in commencement or completion of such works or in procuring Government
controlled or other building materials or in obtaining water and power connections for
construction purposes or for any other reason whatsoever and the Employer shall not be
liable for any claim in respect thereof. The Employer does not accept liability for any sum
besides the tender amount, subject to such variations as are provided for herein.

3.20. The successful tenderer is bound to carry out any items of work necessary for the
completion of the job even though such items are not included in the quantities and rates.
Schedule of instructions in respect of such additional items and their quantities will be issued
in writing and with the prior consent in writing of the Employer.

3.21. The successful tenderer must co-operate with the other contractors appointed by the
Employer so that the work shall proceed smoothly with the least possible delay and to the
satisfaction of the Employer.

3.22. The Contractor must bear in mind that all the work shall be carried out strictly in
accordance with Specifications made by the Bank and also in compliance of the requirements
of the local public authorities and to the requirements of the Indian Electricity Rules and no
deviation on any account will be permitted.

3.23 Before dispatching the equipment to site, the equipment shall be inspected by the Bank's
Engineer/s at the manufacturer’s site and then cleared for shipment. The contractor shall at
his own expense, offer to the Inspector all reasonable facilities as may be necessary for
satisfying himself, that the equipment/execution of work is being and/or have been
manufactured/executed in accordance with specifications laid down in the particular
specifications attached to this tender documents. The Bank's Engineer/s shall have full and
free access at any time during the execution of the contract to the Contractor's works or site
in case of execution of work for the purpose aforesaid, and he may require the contractor to
make arrangements for inspection or work or any part thereof or any material at his premises
or at any other place specified by the Bank's Engineer/s and if the contractor has been
permitted to employ the service of a sub-contractor, reserve to the Bank's Engineer a similar
right.

This will however, not in any way absolve the contractor of his responsibility about proper
performance of the system/components after erection & commissioning at the designated
site.

3.24 Inspector Authority to certify performance: - The Bank's Engineer shall have the
power:

a) Before any equipment or part thereof are submitted for inspection to certify that they or any
portion thereof are not in accordance with the contract owing to adoption of any unsatisfactory
method of manufacture.
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b) To reject any equipment or parts submitted as not being in accordance with the
specification;

c) To reject the whole of the equipment tendered for inspection, if after inspection of such
portion thereof as he may in his discretion think fit, he is satisfied that the same is
unsatisfactory; and

d) To mark the rejected equipment or parts with a rejection mark so that it may easily be
identified if re-submitted.

3.25 Consequence of rejection: If on the equipment or the equipment or its part thereof,
being rejected by the Bank's Engineer the contractor fails to make satisfactory supplies or
rectify the faulty work thus executed within the stipulated period of delivery/completion period,
the Bank shall be at liberty to :

i) Allow the contractor to re-submit the equipment or parts in replacement of those rejected,
within a time to be specified, the contractor bearing the cost of freight if any, on such
replacement without being entitled to any extra payments on that account; or

i) Purchase/execute or authorize the purchase/execution of quantity/work of the equipment
or parts rejected or others of a similar description (when equipment or parts exactly complying
with specifications are not in the opinion of the Bank which shall be final, readily available) to
the contractor at his risk and cost and without affecting the contractor's liability as regards
supply under the contract; or

iii) Cancel the contract and purchase/execute or authorize the purchase/execution of the
equipment or others of a similar description (when equipment or parts exactly complying with
specifications are not in the opinion of the Bank, which shall be final, readily available) at the
risk and cost of the contractor. In the event of action being taken under such clause (b) above
or this clause the provision of delivery clause apply as far as applicable.

3.26 Bank's Engineer decision as to rejection final: - The Bank's Engineer 's decision as
regards the rejection shall be final and binding on the contractor subject to contractor's
appeal.

3.27 Payment Terms:
The following terms of payment, subject to statutory deductions, shall be applicable to this
contract:

a) 60% of the quoted rate, on pro rata basis, against satisfactory delivery of the entire
system along with all other materials as indicated in the tender at site and on inspecting
the same by the Bank’s Engineer(s) to the satisfaction of the bank along with submission
of following documents.

i. Agreement and requisite insurance policies as per tender conditions.

ii. Contractor's Certificate that all the components, parts, subsystems, consumables
etc., for successful installation, commissioning and testing of the Audio conferencing
system including maintenance have been received at site in good condition and if any
shortfall is noticed during installation, commissioning and testing they will be supplied
free to the Bank.

b) Balance 40% of the quoted rate on satisfactory completion of installation, testing and
commissioning of Audio conferencing system and handing over to the Bank and removal
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of all cartons/packing material, debris and after making good, to the satisfaction of the
Bank of any damages done to walls, floors, etc., after completion of work.

c) The Retention money of 5% will be recovered from each on-account bill till the total
recovery amounts to 5% of contract value. The Retention money will be released after
satisfactory completion of the Defect Liability Period of one year.

d) Each payment is liable to deduct IT, TDS etc., as per state/central govt., tax laws.

3.28 Liquidated Damages: Time is the essence of the contract. The entire work shall be
completed within 30 days from the date of issue of work order failing which liquidated
damages at a rate of 0.25 % per week of delay beyond the stipulated period with an upper
ceiling of 10% of the contract amount, will be levied. The successful tenderer shall submit a
Bar Chart programme for completion of supply, erection & commissioning of the various
components & sub-assemblies. Any broken period delay will be considered as delay of one
week and accordingly liquidated damages shall be levied.

3.29 The successful tenderer shall execute an agreement with the Bank on stamped paper
within ten days of receipt of letter of acceptance. However, the issue of letter of acceptance
by the Bank shall be construed as a binding contract, as though such an agreement has been
executed and all the terms and conditions shall apply on this contract.

3.30 The payment for the system will be made by Bhopal Office to which the system is
supplied and installed. Any dispute arising out of this contract will also be sorted out within
the jurisdiction of Bhopal.

The tenderer shall furnish the name and address of the Bankers with whom they normally
Bank. They shall also furnish the name and addresses of their recent clients for whom they
have carried out similar works/supplies in the recent past, along with full details like the cost
and capacity of the system/machine supplied, the date of the supply etc.

3.31 The Bank reserves the right to accept or reject any or all the tenders either in full or in
part without assigning any reasons thereof.

3.32 The Contractor shall strictly comply with the provision of safety code annexed hereto.

I/'We have understood all the above-mentioned conditions and they are acceptable to me/us.
Place:

Date: Seal and Signature of Tenderer
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SAFETY CODE
1 There shall be maintained in a readily accessible place first aid appliance including
adequate supply of sterilized dressings and cotton wool.

2 Aninjured person shall be taken to a public hospital without loss of time, in cases where
the injury necessitates hospitalization.

3 Suitable and strong scaffolds should be provided for workmen for all works that cannot
safely be done from ground.

4 No portable single ladder shall be over 8 meters in length. The width between the side
rails shall not be less than 30cm. (clear) and the distance between two adjacent rungs
shall not be more than 30 cm. When a ladder is used an extra mazdoor shall be engaged
for holding the ladder.

5 The excavated material shall not be placed within 1.5 metres of the edge of the trench or
half of the depth of trench whichever is more. All trenches and excavations shall be
provided with necessary fencing and lighting.

6 Every opening in the floor of building or in a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencing or
railing whose minimum height shall be one metre.

7 No floor, roof or other part of the structure shall be so overloaded with debris or materials
as to render it unsafe.

8 Workers employed on mixing and handling materials such as asphalt, cement mortar,
concrete and lime mortar shall be provided with protective footwear and rubber hand-
gloves.

9 Those engaged in welding works shall be provided with welder’'s protective eye shields
and gloves.

10 (i) No paint containing lead or lead products shall be used except in the form of paste or
readymade paints.

(i) Suitable facemasks should be supplied for use by the workers when the paint is applied
in the form of spray or surface having lead paint is dry rubbed and scrapped.

11 Overalls shall be supplied by the Contractor to the painters and adequate facilities shall
be provided to enable the working painters to wash during the periods of cessation of
work.

12 Hoisting machines and tackle used in the works, including their attachments, anchorage
and supports shall be in perfect condition.

13 The ropes used in hoisting or lowering material or as a means of suspension shall be of
durable quality and adequate strength and free from defects.

14 The vendor shall take all COVID-19 related measure/precautions to the workers deployed
by him for the work like issuing and wearing mask at all times, sanitising hands frequently
etc., as per orders issued by MHA, Government of India / the state government/ the Bank
time to time.
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FIRE SAFETY
I.  Cutting / drilling machine and other electrically operated equipments used at site

shall be plugged into correctly rated electrical outlets through RCCB of 30mA
sensitivity.

ii. Only ISI marked 3 pin plug and other appliances and equipments shall be used.

iii. Electrical power cables/wires used shall not have any joints and shall be properly
rated.

iv. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and
securely earthed to prevent leakage current while in operation.

v. Before commencing the welding work for the first time on any day, fire section shall
be informed and only after the site inspection by the Fire officers/Personnel, work
shall be started.

vi. Two buckets of water and sand shall be kept in an easily accessible area on the site.

vii. Fire extinguishers recommended and issued by fire officers shall be kept on the site.

viii. Used paint drums shall be stored in specified store only after closing them properly.

ix. Personal protective equipments such as safety shoes, hand gloves, welder's mask,
ear plug etc. depending upon the requirement of the work shall be provided by the
contractor to the workmen to prevent occupational health hazards.

X. The safety belt shall be provided by the contractor and used by the workmen while
working from height for more than 10’ from Ground level.

xi. None of the passages near lift lobby and staircases shall be used for stacking /
dumping any kind of materials/waste.

xii. Both the staircase doors shall be normally kept closed.

xiii. None of the fire extinguishers shall be removed/shifted from its designated location.

xiv. Power supply shall be switched off from the mains when equipment is not in use.

xv. Wood-shavings and saw-dust generated from the work shall be collected on daily
basis, removed from site and stored at the designated place in proper manner.

xvi. Any debris generated from the work shall be collected on daily basis, removed from
site and stored at the designated place in proper manner.

xvii. Battery operated emergency light/torches shall be provided by the contractor to the

workmen while working beyond office hours.
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Section- IV

The Conditions Hereinafter Referred To

Interpretation clause

4.11n construing these Conditions, the Specifications, Schedule of Quantities and Contract
Agreement, the following words shall have the meanings herein assigned to them except
where the subject or context otherwise required.

a) “Employer”

Shall mean the Reserve Bank of India and shall include
its assigns and successors.

b) “Contractor”
(in the case of partnership)

(in the case of individual)

(in the case of Company)

“Contractor” shall mean and
trading in the name and style of and having
a place of business at and shall include the

partners for the time being of the said firm and the legal
representatives of a deceased partner.

“Contractor” shall mean Shri trading
in the name and style of and shall
include his heirs, successors and legal representatives.
“Contractor shall mean a company
incorporated under and having its
registered office at and shall include its

successors and assigns.

c) “Site”

Shall mean the site of the contract works including any
Buildings and erections thereon and any other land
(inclusively) as aforesaid allotted by the Employer for
the Contractor’s use.

d) “This Contract”

Shall mean the Atrticle of Agreement, General
Instructions to Contractors and Special Conditions, The
Conditions Hereinafter Referred To, the Appendix, the
Schedule of Quantitates and Specifications etc.,
attached hereto and duly signed.

e) “Notice in writing”

Or written notice shall mean a notice in written, typed or
printed or written notice characters sent (unless
delivered personally otherwise proved to have been
received) by registered post to the last known private or
business address or registered office of the addressee
and shall be deemed to have been received when in the
ordinary course of post it would have been delivered.

f) “Act of Insolvency”

Shall mean any Act of insolvency as defined by the
Presidency Towns Insolvency Act, or the Provincial
Insolvency Act or any Act amending such original.

g) “Net Prices”

If in arriving at the contract amount the Contractor shall
have added to or deducted from the total of the items in
the Tender any sum, either as a percentage or
otherwise, then net price of any item in their tender shall
be the sum arrived at by adding to or deducting from the
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actual figure appearing in the Tender as the price of that
item a similar percentage or proportionate provided
always that in determining the percentage or proportion
of the sum so added or deducted by the Contractor the
total amount of any Prime cost items and provisional
sums of money shall be deducted from the total amount
of the tender. The expression “net rates” or “net prices”
when used with reference to the contract or account
shall be held to mean rates or prices so arrived at.

h) “The works”

Shall mean Supply, Installation, Testing and
Commissioning (DSTIC) of Audio Conferencing System
for New Training Hall at Bank’s office building

Word importing persons include firms and corporations. Word importing the singular only also
include the plural and vice-versa where the context requires.

4.2 Scope of Contract

4.2.1 The Contractor shall carry out and complete the said work in every respect in
accordance with this Contract and with the directions of and to the satisfaction of the
Employer. The Employer may in his absolute discretion and from time to time issue further
drawings and/or written instructions, details, directions and explanations, which are hereafter
collectively referred to as” Employer’s Instructions” in regard to :

(@) The variation or modification of the design, quality or quantity of works or
the addition or omission or substitution of any work.

(b)  Any discrepancy in the Drawings or between the Schedule of Quantities
and/or Drawings and/or Specifications.

(c) The removal from the site of any materials brought thereon by the Contractor
and the substitution of any other material therefor.

(d)  The removal and/or re-execution of any works executed by the Contractor.

(e)  The dismissal from the works of any persons employed thereupon.

)] The opening up for inspection of any work covered up.

(9) The amending and making good of any defects under Clause 28 & 29 hereof.

4.2.2 Scope of contract includes, but is not limited to, the following:

a) The coordination, scheduling and management of work of component suppliers and

subcontractors.

b) Provide materials as specified in the technical specifications.
c) Design, Supply, Assembly, Installation, Testing and Commissioning of all items as
specified and handing over the completed audio-conferencing system to the Employer.

4.3 Contractor’s Duties

Contractor’s duties include the following:
a) Provide and pay for labour, materials and equipment, tools, construction equipment and

machinery and other facilities and services necessary for the proper execution and
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completion of the specified works.

b) Secure and pay for required permits, statutory workman’s compensation insurance, fees
and licenses necessary for proper execution and completion of required work.

c) Give required notices.

d) Promptly submit written notice to the Employer of observed variance of this Specification
from legal requirements.

e) Enforce strict discipline and good order among employees. Do not employ persons
unskilled in assigned task.

f) Shall be responsible for obtaining all the statutory approvals for completing the work.

4.4 Variations to be approved by Employer
The Contractor shall submit a statement of variations giving a quantity and rates duly

supported by analysis of rates, vouchers etc. The rates on scrutiny and final acceptance by
the Employer shall form a supplementary tender. The Employer shall not be liable for payment
of such variations until these statements are sanctioned by it.

4.5 Drawings, Schedule Of Quantities & Agreement
The Contract shall be executed in duplicate and the Contractor shall be entitled to one

executed copy for his use. Before the issue of the final certificate to the Contractor, he shall
forthwith return to the Employer all Drawings and Specifications.

4.6 Work sequence
The successful Contractor shall include all costs in the tender to complete the works in the

time schedule as given by him in the work schedule table. By submitting a tender, the
Contractor agrees that they have reviewed the project specifications and drawings, toured
the jobsite, and will complete all work in accordance with the overall time period as per the
approved schedule. The scheduled time period starts from the 10" day after a notice to
proceed or contract is received from the Employer. The Contractor shall provide a detailed
construction schedule, in accordance with the time frame approved as per the work task
schedule, prior to award of the project.

4.7 Contractor's use of Estate
The site of the work is an occupied building. Contractor's use of Estate shall be subject to

following:-

a) Confine operations at the site to areas permitted by law, ordinances, permits, Specification,
and Employer’s specific instructions.

b) Do not unreasonably encumber the site with materials or equipment. Staging area shall be
located as directed by the Employer.

c) Assume full responsibility for protection and safekeeping of tools and products stored on
or off Estate.

d) Move stored products which interfere with operations of building or the operations of other
trades.

e) Obtain and pay for use of additional storage or work areas needed for operations.

4.8 Contractor to provide everything necessary at his cost
The Contractor shall provide at his cost, everything necessary for the proper execution of the

works according to the intent and meaning of the Drawings, Schedule of Quantities and
Specifications taken together whether the same may or may not be particularly shown or
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described therein provided that the same can reasonably be inferred therefrom and if the
Contractor finds any discrepancy in the Drawings or between the Drawings, Schedule of
Quantities and Specifications, he shall immediately and in writing refer same to the Employer
who shall decide which is to be followed. The Contractor shall provide all works under this
specification in full accordance with Health and Safety Regulations.

4.9 No disruption to normal office functions

This project is to be executed in an occupied office building. It is essential that the Contractor
gives special attention and priority to all matters concerning safety, protection from dust and
loose materials, reduction of noise levels, protection from water and air infiltration into
building, and maintenance of neat and orderly conditions in and around work areas inside
and outside of building. Packaging, scrap materials and demolition debris shall be promptly
removed from the building and site on a daily basis.

4.10 If the contract includes works, which will be disruptive during normal business
operations, or would be dangerous to building occupants, said works shall be performed
during hours as the Employer dictates. Examples of such work include, without limitation, saw
cutting of concrete, jack hammering, welding, metal cutting, pouring concrete, erecting steel
or hoisting equipment over occupied portions of the building ETC. The Contractor shall
perform such works during Employer dictated hours and shall include all costs in its tender.

4.11 The Contractor shall keep noise levels below 75 dB during normal building hours. When
it is necessary to produce noise above this level, the Contractor shall advise the Employer of
such needs and times will be scheduled as directed. The Contractor shall anticipate any
excessive noise generating procedures and include an allowance for it in the tender.

4.12 Protection of Work and Property

The Contractor shall install a suitable protective covering on all finished floors in areas where
the works are being performed. No material handling equipment shall be permitted on or over
finished floors unless said floors have been protected in a manner approved by the Employer.
Any damage to building finishes caused by the Contractor shall be refinished at no additional
cost to the Employer. The Contractor shall take photographs of any adjacent finishes that
may be damaged during the works for a photographic record. The Contractor shall take due
care for protection of the work and Employer’s property.

4.13 Authorities, Notices and Patents

The Contractor shall conform to the provisions of any Act of the Legislature relating to the
works, and to the regulations and bye-laws of any authority, and of electric supply and other
companies and/or authorities with whose systems, the installation is proposed to be
connected and shall, before making any variations from the Drawings or Specifications that
may be necessitated by so conforming, give to the Employer, written notice, specifying the
variation proposed to be made and the reason for making it and apply for instructions thereon.
In case the Contractor shall not receive such instructions within ten days, he shall proceed
with the work conforming to the provisions, regulations or bye-laws, in question, and any
variation so necessitated shall be dealt with under Clause No. 4.22 & 4.26 thereof.
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The Contractor shall bring to the attention of the Employer, all notices required by the said
Acts, regulations or bye-laws to be given to any authority and pay to such authority, or to any
public office, all fees that may be properly chargeable in respect of the works, and lodge the
receipts with the Employer.

The Contractor shall indemnify the Employer against all claims in respect of rights, and shall
defend all actions arising from claims, and shall himself pay all royalties, license fees,
damages, cost and charges of all and every sort that may be legally incurred in respect
thereof.

4.14 Setting out of work

The Contractor shall set out the works and shall be reasonable for the true and perfect setting
out of the same and for the correctness of the positions, levels, dimensions, and alignment
of all parts thereof. If at any time any error in this respect shall appear within a period of five
year from the completion of the works, the Contractor shall, if so required, at his own expense,
rectify such error to the satisfaction of the Employer.

4.15 Materials and workmanship to conform to the descriptions

All materials and workmanship shall so far as procurable be of the respective kinds described
in the Schedule of Quantities and/or Specifications and in accordance with the Employer’s
instructions, and the Contractor shall upon the request of the Employer furnish him with all
invoices, accounts receipts and other vouchers to prove that the materials comply therewith.
The Contractor shall at his own cost arrange for and/or carry out any test of any materials
which the Employer may require.

4.16 Contractor’s superintendence and representative on the works

The Contractor shall give all necessary personal superintendence during the execution of the
works, and as long thereafter as the Employer may consider necessary until the expiration of
the “Defects Liability Period” stated in the Appendix hereto. The Contractor shall also during
the whole time the works are in progress, employ a competent representative who shall be
constantly in attendance at the works while the men are at work. Any directions, explanations,
instructions or notices given by the Employer to such representative shall be held to be given
to the Contractor.

4.17 Dismissal of Workmen

The Contractor shall on the request of the Employer, immediately dismiss from the works,
any person employed thereon by him who may, in the opinion of the Employer, be
incompetent or misconduct himself and such persons shall not be again employed on the
works, without the permission of the Employer.

4.18 Access to Works

The Employer and their respective representatives shall at all reasonable times have free
access to the works and/or the workshops, factories or other places where materials are lying
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or from which they are being obtained and the Contractor shall give every facility to the
Employer and their representatives necessary for inspection and examination and test of the
materials and workmanship. No person not authorised by the Employer except the
representatives of public authorities shall be allowed on the works at any time.

4.19 Assistant Manager (Tech)/Manager (Tech)

The term “Assistant Manager (Tech)/Manager (Tech)” shall mean the person appointed and
paid by the Employer to inspect the works, the Contractor shall afford the Assistant Manager
(Tech) / Manager (Tech), every facility and assistance for inspecting the works and materials
and for checking and measuring time and materials. The Assistant Manager (Tech)/Manager
(Tech) shall have power to set out works or to revoke, alter, enlarge or relax any requirements
of the Contract or to sanction any work, additions, alterations, deviations or omissions or any
extra work whatever, except in so far as such authority may be specially conferred by a written
order with the prior concurrence in writing of the Employer.

The Assistant Manager (Tech)/Manager (Tech) or any representative of the Employer shall
have power to give notice to the Contractor or to his representative of non-approval of any
work or materials and such work shall be suspended or the use of such materials shall be
discontinued by the Assistant Manager(Tech)/Manager (Tech) but such examination shall not
in any way exonerate the Contractor from the obligation to remedy any defects which may be
found to exist at any stage of the works or after the same is completed.

4.20 Assignments and Sub-letting

The whole of the works included in the Contract shall be executed by the Contractor and the
Contractor shall not directly or indirectly transfer, assign or under-let the Contract or any part
share thereof or any interest therein without the prior written consent of the Employer, and no
undertaking shall relieve the Contractor from the full and entire responsibility of the Contract
or from active superintendence of the works during their progress.

4.21 Alterations, additions, Omissions etc.

No alteration, omission or variation shall vitiate this Contract but in case the Employer thinks
proper at any time during the progress of the works to make any alterations in or additions to
or omissions from the works or any alteration in the kind or quality of the materials to be used
therein and shall give notice thereof in writing under his hand to the Contractor, the Contractor
shall alter, add to or omit from, as the case may be, in accordance with such notice but the
Contractor shall not do any work extra to or make any alterations or additions to or omissions
from the works or any deviation from any of the provisions of the Contract, Stipulation,
Specifications or Contract Drawings without the previous consent in writing of the Employer
and the value of such extras, alterations, additions or omissions shall in all cases be
determined with the prior approval in writing of the Employer in accordance with the
provisions of Clause 4.26 hereof, and the same shall be added to or deducted from the
Contract Amount, as the case may be, accordingly.

4.22 Schedule of Quantities
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The Schedule of Quantities, unless otherwise stated, shall be deemed to have been prepared
in accordance with the Standard Method of Measurement.

Any error in description or in quantity or in omission of items from the Schedule of Quantities
shall not vitiate this contract but shall be rectified and the value thereof as ascertained under
Clause 4.26 hereof, shall be added to, or deducted from the Contract Amount (as the case
may be) provided that no rectification of errors, if any, shall be allowed in the Contractor’'s
Schedule of Rates.

4.23 Sufficiency of Schedule of Quantities

The Contractor shall be deemed to have satisfied himself before tendering as to the
correctness and sufficiency of his tender for the works and of the prices stated in the Schedule
of Quantities and/or the Schedule of Rates and Prices which rates and prices shall cover all
his obligations under the Contract, and all matters and things necessary for the proper
completion of the works.

4.24 Measurement of Works

The Assistant Manager (Tech)/Manager (Tech) may from time to time intimate to the
Contractor and the Employer that he requires the works to be measured, and the Contractor
shall forthwith attend or send a qualified Agent to assist the Assistant Manager
(Tech)/Manager (Tech) in taking such measurements and calculations and to furnish all
particulars or to give all assistance required by any of them.

Should the Contractor not attend or neglect or omit to send such Agent, then the
measurement taken by the Assistant Manager (Tech)/Manager (Tech) shall be taken to be
correct measurements of the works. Such measurements shall be taken in accordance with
the Mode of Measurement detailed in the Specifications.

The Contractor or his Agent may at the time of measurement take such notes and
measurements as he may require.

All authorised extra works, omissions and all variations made with the prior approval in writing
of the Employer shall be included in such measurements.

4.25 Prices for extra etc. ascertainment of

The Contractor may, when authorized by Employer, add to, omit from, or vary the works
shown upon the drawings, or described in the Specification, or included in the Schedule of
Quantities, but the Contractor shall make no addition, omission or variation without such
authorization or direction. A verbal authority or direction by the Employer shall, if confirmed
by him in writing within seven days, be deemed to have been given in writing

No claim for any extra shall be allowed unless it shall have been executed under provisions
of Clause 4.14, 4.22 & 4.23 hereof with the concurrence of the Employer as herein
mentioned. Any such extra is herein referred to as authorized extra and shall be made in
accordance with the following provisions.

(a) (i) The net rates or prices in the original tender shall determine the valuation of the extra
work where such extra work is of similar character and executed under similar conditions as
the work priced therein.

(i) Rates for all items, wherever possible, should be derived out of the rates given in the
Priced Schedule of Quantities.
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(b) The net prices of the original tender shall determine the value of the items omitted,
provided if omissions vary the conditions under which any remaining items of works are
carried out, the prices for the same shall be valued under sub-clause (c) hereof.

(c)Where the extra works are not of similar character and/or executed under similar
conditions as aforesaid or where the omissions vary the conditions under which any
remaining items of works are carried out or if the amount of any omission or additions relative
to the amount of the whole of the Contract works or to any part thereof shall be such that in
the opinion of the Employer the net rate or price contained in the Priced Schedule of
Quantities or tender or for any item of the works involves loss or expense beyond that
reasonably contemplated by the Contractor or is by reason of such omission or addition
rendered unreasonable or inapplicable, the Employer shall fix such other rate or price as in
the circumstances he shall think reasonable and proper.

(d) Where extra work cannot be properly measured or valued, the Contractor shall be allowed
day work prices at the net rates in accordance with the local day work rates and wages for
the district, provided that in either case vouchers specifying the daily time and materials
employed, be delivered for verification to the Employer at or before the end of the week
following that in which the work has been executed plus 15% towards establishment charges,
contractor’s overhead and profits.

The measurement and valuation in respect of the Contract shall be completed within the
“period of final measurement” stated in the Appendix, or if not stated, then defined in Clause
4.30 hereof.

4.26 Unfixed materials when taken into account to be the property of the Employer

Where in any Certificate (of which the Contractor has received payment) the Employer has
included the value of any unfixed materials intended for and/or placed on or adjacent to the
works, such materials shall become the property of the Employer and they shall not be
removed except for use upon the works, without the written authority of the Employer. The
Contractor shall be liable for any loss of or damage to such materials.

4.27 Removal of improper work

The Employer shall, during the progress of the works, have power to order in writing from
time to time the removal from the works within such reasonable time or times, as may be
specified in the order, of any materials which in the opinion of the Employer are not in
accordance with the Specifications or the instructions of the Employer, the substitution of
proper materials, and the removal and proper re-execution of any work executed with
materials or workmanship not in accordance with the Drawings and Specifications or
instruction, and the Contractor shall forthwith carry out such order at his own cost. In case of
default on the part of the Contractor to carry out such order, the Employer shall have the
power to employ and pay the other persons to carry out the same, and all expenses
consequent thereon, or incidental thereto shall be borne by the Contractor, or may be
deducted by the Employer from any moneys due, or that may become due, to the Contractor.
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4.28 Defects after virtual completion

Any defect, shrinkage, settlement or other faults which may appear within the “Defects
Liability Period” stated in the Appendix hereto, if none stated, then within DLP after the virtual
completion of the works, arising in the opinion of the Employer from materials or workmanship
not in accordance with the contract, shall upon the directions in writing of the Employer, and
within such reasonable time as shall be specified therein, be amended and made good by
the Contractor, at his own cost and in case of default, the Employer may employ and pay
other persons to amend and make good such defects, other faults, and all damages, loss and
expenses consequent thereon or incidental thereto shall be made good and borne by the
Contractor and such damage, loss and expenses shall be recoverable from him by the
Employer or may be deducted by the Employer from any moneys due or that may become
due to the Contractor, or the Employer may in lieu of such amending and making good by the
Contractor deduct from any money due to the Contractor a sum to be determined by the
Employer equivalent to the cost of amending such work and in the event of the amount
retained as Security Deposit being insufficient, recover the balance from the Contractor,
together with any expenses the Employer may have incurred in connection therewith. Should
any defective work have been done or material supplied by any Sub-Contractor employed on
the works who has been nominated or approved by the Employer as provided in various
clauses hereof, the Contractor shall be liable to make good in the same manner as if such
work or material had been done or supplied by the Contractor and been subject to the
provisions of this Clause and Clause 4.2 hereof. The Contractor shall remain liable under the
provision of this Clause, notwithstanding the signing of any certificate or the passing of any
accounts, by the Employer.

4.29 Certificate of virtual completion and Defects Liability Period

The works shall not be considered as completed until the Employer has certified in writing
that they have been virtually completed. The Defects Liability Period shall commence from
the date of such Certificate.

4.30 Nominated Sub-Contractor

All Specialists, Merchants, Tradesman and others executing any work of supplying and fixing
any goods, for which prime cost prices or provisional sums are included in the Schedule of
Quantities and/or Specifications, who may be nominated or selected by the Employer are
hereby declared to be Sub-Contractors employed by the Contractor and are herein referred
to as nominated Sub-Contractors.

No nominated Sub-Contractors shall be employed on or in connection with the works against
whom the Contractor shall make reasonable objection or (save where the Employer and
Contractor shall otherwise agree) who will not enter into Contract providing.

(a) That the nominated Sub-Contractors shall indemnify the Contractor against the obligation

in respect of the Sub-Contractor as the Contractor is under in respect of this Contract.

(b) That the nominated Sub-Contractor shall indemnify the Contractor against claims in
respect of any negligence by the Sub-Contractor, his servants or agents or any misuse
by him or them of any scaffolding or other plant, the property of the Contractor or under
any Workmen’s Compensation Act in force.
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(c) Payment shall be made to the nominated Sub-Contractor within fourteen days provided
that all nominated Sub-Contractor’s accounts included in previous Certificates have been
duly discharged, in default whereof, the Employer may pay the same and deduct the
amount thereof from any sums due to the Contractor. The exercise of this power shall not
create privity of contract as between Employer and Sub-Contractor.

4.31 Other persons employed by Employer

The Employer reserves the right to use the Estate and any portions of the site for the
execution of any work not included in this Contract, which it may desire to have carried out
by other persons, and the Contractor shall allow all reasonable facilities for the execution of
such work but shall not be required to provide any plant or materials for the execution of such
work. Such work shall be carried out in such manner as not to impede the progress of the
works included in the Contract and the Contractor shall not be responsible for any damage
or delay which may happen to or occasioned by such work.

4.32 Insurance in respect of damage to person and property

The Contractor shall be responsible for all injury to persons, animals or things, and for all
structural and decorative damage to property which may arise from the operation or neglect
of himself or of any nominated Sub-Contractor or any employee or either, whether such injury
or damage arises from carelessness, accident or any other cause whatever, in any way
connected with the carrying out of this Contract. This liability under this clause shall be held
to include inter alia, any damage to buildings, whether immediately adjacent or otherwise,
and any damage to roads, streets, footpaths, bridges or ways as well as all damage caused
to the buildings and other structures and works forming the subject matter of this Contract.
The contractor shall also be responsible for any damage caused to the buildings and other
structures and works forming the subject matter of this Contract by frost, rain, wind or other
inclemency of weather. The Contractor shall indemnify and keep indemnified the Employer
and hold him harmless in respect of all and any loss and expenses arising from any such
injury or damage to persons or property as aforesaid and also against any claim made in
respect of injury or damage, whether under any Statute or otherwise and also in respect of
any award of compensation or damages consequent upon such claim. The contractor shall,
at his own expense, effect and maintain till issue of the completion certificate under
this contract, with an insurance company authorized by Insurance Regulatory and
Development Authority of India (IRDAI), an All Risks Policy for insurance for an amount
equal to the amount of the contract including fire and earthquake risk in the joint
names of the Employer and the contractor ( the name of the former being placed first
in the policy) against all risks as per the standard all risk policy for contractors and
deposit such policy or policies with the employer before commencing the works. The
Contractor shall reinstate all damage of every sort mentioned in this Clause, so as to do
delivery of the whole of the Contract works complete and perfect in every respect and so as
to make good

or otherwise satisfy all claims for damage to the property of third parties. The Contractor shall
also indemnify and keep indemnified the Employer against all claims which may be made
against the Employer by any person/ member of the public or other third party in respect of
anything which may arise in respect of the works or in consequence thereof and shall at his
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own expense arrange to effect and maintain, until the completion of the Contract, with
an Insurance company authorized by IRDAI, a policy of Insurance in the joint names of
the Employer and the Contractor( the name of the former being placed first in the
policy) against such risks and deposit such Policy or Policies with the Employer before
commencement of the work. The minimum limit of coverage under the policy shall be as
defined elsewhere under General instructions to the tenderer. The Contractor shall also
similarly indemnify the Employer against all claims which may be made upon the Employer
whether under the Workmen Compensation Act or any other statute in force during the
currency of this contract or at Common Law in respect of any employee of the Contractor or
any Sub-Contractor and shall at his own expenses effect and maintain, until the
completion of the Contract, with an insurance company authorized by IRDAI, a policy
of Insurance in the joint names of the Employer and the Contractor( the name of the
former being placed first in the policy) against such risks and deposit such Policy or
Policies with the Employer from time to time during the currency of the Contract. In
default of the contractor ensuring as provided above, the employer may so ensure and may
deduct the premiums paid from any money due or which may become due to the contractor.

The Contractor shall be responsible for any liability which may be excluded from the
Insurance Policies above referred to and also for all other damages to any person, animal or
property arising out of and incidental to the negligent or defective carrying out of this Contract,
whatever may be the reasons due to which the damage shall have been caused. He shall
also indemnify and keep indemnified the Employer in respect of all and any costs, charges
or expenses arising out of any claim or proceedings relating to the works and also in respect
of any award of compensation or damages, arising there from. without prejudice to the other
rights of the employer against contractor in respect of such default, the Employer shall be
entitled to deduct from any sums payable to the Contractor the amount of any damage,
compensation, costs, charges and other expenses paid by the employer and which are
payable by the contractor under this clause. The contractor shall upon settlement by the
insurer of any claim made against the insurer pursuant to a policy taken under this clause
proceed with due diligence to rebuild or repair the works destroyed or damaged. In this event
all the money received from the insurer in respect of such damage shall be paid to the
contractor and the contractor shall not be entitled to any further payments in respect of the
expenditure incurred for rebuilding or repairing of the materials or goods destroyed or
damaged.

The contractor, in case of re-building or reinstatement after damage shall be entitled to such
extension of time for completion as the Employer may deem fit, but shall, however, not be
entitled to reimbursement by the employer of any shortfall or deficiency in the amount finally
paid by the insurer in settlement of any claim arising as set out herein.

4.33. Without prejudice to his liability under this clause, the contractor shall also cause all
nominated sub-contractors to effect, for their respective portions of works similar policies of
insurance in accordance with the provisions of this clause and shall produce or cause to
produce to the employer such policies. The contractor shall not permit a nominated sub-
contractor to commence work at site unless said insurance policies are submitted. In the event
of failure, of the sub-contractor to take out such policy or policies of insurance before
commencing the works at site, the contractor shall be responsible for any claim or damage

attributable to the said sub-contractor.
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4.34 Date of Commencement and Completion

The Contractor shall be allowed admittance to the site on the “Date of Commencement”
stated in the Appendix hereto or such later date as may be specified by the Employer and
he shall thereupon and forthwith begin the works and shall regularly proceed with and
complete the same (except such painting or other decorative work as the Employer may
desire to delay) on or before the “Date of Completion” stated in the Appendix subject
nevertheless to the provisions for extension of time hereinafter contained.

4.35 Damages for Non-completion

If the Contractor fails to complete the works within the period stated in the Appendix Here in
before referred to or within any extended time under Clause 4.37 hereof and the Employer
certifies in writing that in his opinion the same ought reasonably to have been completed, the
Contractor shall pay the Employer the sum named in the Appendix as “Liquidated Damages”
for the period during which the said works shall so remain incomplete and the Employer may
deduct such damages from any moneys due to the Contractor. The contractor hereby
specifically agrees and authorizes the Employer to deduct such liquidated damages, if any,
from any installment of payment becoming due and payable to the contractor in terms of this
contract or from the retention money."

4.36. Delay and Extension of Time

If in the opinion of the Employer, the works be delayed (a) by force majeure or (b) by reason
of any exceptionally inclement weather or (c) by reason of proceedings taken or threatened
by or dispute with adjoining or neighbouring owners or public authorities arising otherwise
than through the Contractor’'s own default or (d) by the works or delays of other Contractors
or Tradesmen engaged or nominated by the Employer and not referred to in the Schedule of
Quantities, and/or Specification or (e) by reason of Employer’s instructions as per Clause 2
hereof or (f) by reason of civil commotion, legal combination of workmen or strike or lock-out
affecting any of the building trades or (g) in consequence of the Contractor not having
received in due time, necessary instructions from the Employer for which he shall have
specifically applied in writing or (h) from other causes which the Employer may certify as
beyond the control of Contractor or (i) in the event the value of the work exceeds the value of
the Priced Schedule of Quantities owing to variation, the Employer may make a fair and
reasonable extension of time for completion of the Contract works. In case of such strike or
lock-out the Contractor shall nevertheless constantly use his endeavours to prevent delay
and shall do all that may reasonably be required to the satisfaction of the Employer to proceed
with work.

If the contractor needs an extension of time for completion of the work or if the completion of
work gets delayed for any reason beyond the due date of completion stipulated in the
contract, the contractor shall apply to the employer for extension of time in writing at least 7
days before the expiry of the scheduled time and while applying for extension of time,
contractor shall furnish the reasons in detail and his justification along with documentary
evidence (copy of relevant pages of hindrance register), if any, for delays. Only that period of
extension of time as granted by the employer (on receipt of the application from the contractor
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or even in absence of any such application certification as to the reasonableness of the
grounds for delay) will qualify for exemption of imposition of liquidated damages. For the
balance period in excess of original stipulated period and an authorized extension of time
granted by the employer, the provision of liquidated damages as stated under clause 4.36
will become applicable.

Further, the contract shall remain in force even for the period beyond the due date of
completion irrespective of whether the contractor has applied or not, for the grant of extension
of time for completion unless the employer decides to terminate the contract. The delay for
completion of work for any reason will not entail any right to the contractor to claim any
revision of rates or any extra compensation for any reason.

4.37 Failure by Contractor to comply with Employer’s instructions

If the Contractor after receipt of written notice from the Employer requiring compliance within
ten days fails to comply with such further drawings and the Employer may employ and pay
other persons to execute any such work whatsoever that may be necessary to give effect
thereto, and all costs incurred in connection therewith shall be recoverable from the
Contractor by the Employer as a debt or may be deducted by him from any moneys due to
the Contractor.

4.38 Termination of Contract by the Employer

If the Contractor being an individual or a firm commits any “act of insolvency”, or shall be
adjudged an insolvent or being an Incorporated Company shall have an order for compulsory
winding up made against it or pass an effective resolution for winding up voluntarily or subject
to the supervision of the Court and the Official Assignee or the Liquidator, in such acts of
insolvency or winding up, as the case may be, shall be unable, within seven days after notice
to him requiring him to do so, to show the reasonable satisfaction of the Employer that he is
able to carry out and fulfil the Contract and to give security therefor, if so required by the
Employer.

Or if the Contractor (whether an individual, firm or Incorporated Company) shall suffer
execution or other process of Court attaching property to be issued against the Contractor,
Or shall suffer any payment under this Contract to be attached by or on behalf of any of the
creditors of the Contractor,

Or shall assign or sublet this Contract without the consent in writing of the Employer first had
and obtained,

Or shall charge or encumber this Contract or any payments due or which may become due
to the Contractor hereunder,

Or if the Employer determine that the Contractor

(i) has abandoned the Contract, or

(i) has failed to commence the works, or has without any lawful excuse under those
Conditions suspended the progress of the works for 10 days after receiving from the
Employer notice to proceed, or

(ii) has failed to proceed with the works with such due diligence and failed to make such due
progress as would enable the works to be completed within the time agreed upon, or
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(iv) has failed to remove materials from the site or to pull down, and replace work for seven
days after receiving written notice that the said materials or work were condemned and
rejected by the Employer under these Conditions or

(v) has neglected or failed persistently to observe and perform all or any of the acts, matters
or things by the Contract to be observed and performed by the Contractor for seven days
after written notice shall have been given to the Contractor requiring the Contractor to
observe or perform the same.

Then and in any of the said cases, the Employer may notwithstanding any previous waiver,
after giving seven days’ notice in writing to the Contractor, determine the Contract and
liabilities of the Contractor, the whole of which shall continue in force fully as if the Contract
had not been so determined, and as if the works subsequently executed had been executed
by or on behalf of the Contractor and further, the Employer by his agents or servants may
enter upon and take possession of the works and all plant, tools, scaffoldings, machinery and
materials lying upon the Estate or the adjoining lands or roads, and use the same as his own
property or may employ the same by means of his own servants and workmen in carrying on
and completing the works or by employing any other Contractor or other person or persons
to complete the works, and the Contractor shall not in any way interrupt or do any act, matter
or thing to prevent or hinder such other contractor or other person or persons employed for
completing and finishing or using the materials and plant for the works. When the works shall
be completed or as soon thereafter as convenient, the Employer shall give a notice in writing
to the Contractor to remove his surplus materials and plant, and should the Contractor fail to
do so within a period of fourteen days after receipt thereof by him, the Employer may sell the
same by public auction, and give credit to the Contractor for the net amount realized. The
Employer shall thereafter ascertain and certify in writing under his hand what (if anything)
shall be due or payable to, or by the Employer, for the value of the said plant and materials
so taken possession of by the Employer and the expense or loss which the Employer shall
have been put to in procuring the works to be completed, and the amount, if any, owing to
the Contractor and the amount which shall be so certified shall thereupon be paid by the
Employer to the Contractor or by the Contractor to the Employer, as the case may be, and
the decision of the Employer shall be final and conclusive between the parties.

4.39. Termination of Contract by Contractor

If payment of the amount payable by the Employer under certificate of the Bank’s engineer
shall be in arrears and unpaid for thirty days after notice in writing requiring payment of the
amount as aforesaid shall have been given by the Contractor to the Employer or if the
Employer shall repudiate the Contract, or if the works be stopped for three months under the
order of the Employer or by any injunction or other order of any Court of Law, then and in any
of the said cases, the Contractor shall be at liberty to determine the Contract by notice in
writing to the Employer and he shall be entitled to recover from the Employer, payment for
all works executed and for any loss he may sustain upon any plant or materials supplied or
purchased or prepared for the purpose of the Contract.

In arriving at the amount of such payment, the net rates contained in the Contractor’s original
Tender shall be followed, or where the same may not apply, valuation shall be made in
accordance with Clause 4.26 hereof.
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4.40. Certificates and Payments

The Contractor shall be paid by the Employer from time to time by instalments under Interim
Certificate to be issued by the Bank’s engineer on account of the works executed, work to
the approximate value named in the Appendix as “Value of work for Interim Certificates” (or
less at the reasonable discretion of the Employer) has been executed in accordance with this
Contract. The Employer may, at his discretion, include in the Interim Certificate such amount
as he may consider proper on account of materials delivered upon the site by the Contractor
for use in the works. And when the works have been virtually completed and the Employer
shall have certified in writing that they have been completed, the contractor shall be paid the
balance amount by the employer in accordance with the certificate to be issued by the Bank’s
engineer. The Contractor shall be entitled to the release of the Bank guarantee towards
Security Deposit in accordance with the Final certificate to be issued in writing by the
Employer at the expiration of the period referred to as “the Defects Liability Period” in the
Appendix hereto from the date of Virtual Completion or as soon after the expiration of such
period as the works shall have been finally completed and defects made good according to
the true intent and meaning hereof, whichever shall last happen, provided always that the
issue by the Employer of any certificate during the progress of the works at or after their
completion shall not relieve the Contractor from his liability under Clause 2 and 29 nor relieve
the Contractor of his inability in cases of fraud, dishonesty or fraudulent concealment relating
to the works or materials or to any matter dealt within the Certificate, and in case of all defects
and insufficiencies in the works or materials, which a reasonable examination would not have
disclosed. No Certificate shall of itself be conclusive evidence that any works or materials, to
which it relates, are in accordance with the Contract neither will the Contractor have a claim
for any amounts which the Employer might have certified in any interim bill and paid by the
Employer and which might subsequently be discovered as not payable and in this respect
the Employer’s decision shall be final and binding.

The Employer shall have power to withhold any Certificate if the works or any parts thereof
are not being carried out to his satisfaction.

The Employer may by any Certificate make any correction in any previous certificate which
shall have been issued by him.

Payments shall be made within the period named in the Appendix as “Period for honoring
Certificates” after such Certificates have been delivered to the Employer.

4.41. Delayed Payment

Any amounts payable by the Employer to the Contractor if not paid within the “Period for
honouring Certificates” named in the Appendix, carry interest at the rate named in the
Appendix as the “Rate of interest for delayed payment” from the date upon which such sum
ought to have been paid by the Employer until the payment.

4.42. Matters to be finally determined by Employer

The decision, opinion, direction, Certificate (except for payment), with respect to all or any of
the matter under Clauses 4.2, 4.9, 4.15, 4.16, 4.21, 4.25, 4.26, 4.27, 4.28, 4.29,
4.37(a,b,c,d,f), 4.38, 4.39, 4.41 hereof (which matters are herein referred to as the excepted
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matters) shall be final and conclusive and binding on the parties hereto and shall be without
appeal. Any other decision, opinion, direction, Certificate or valuation of the Employer or any
refusal of the Employer to give any of the same shall be subject to the right of arbitration and
review under Clause 4.44 hereof in the same way in all respects (including the provision as
to opening the reference) as if it were a decision of the Employer.

4.43. Settlement of dispute by Arbitration

All disputes and differences of any kind whatever arising out of or in connection with the
contract or the carrying out of the works (whether during the progress of the works or after
the completion and whether before or after the determination, abandonment or breach of the
contract) shall be referred to and settled by the Employer who shall state its decision in
writing. Such decision may be in the form of a final certificate or otherwise. The decision of
the Employer with respect to any of the excepted matters shall be final and without appeal as
stated in Clause 43 hereof. But if either party be dissatisfied on any matter, except the
excepted matter as above, the party may within 28 days after receiving notice of such decision
give a written notice to the other party requiring that the matters in dispute be arbitrated upon.
Such written notice shall specify the matters, which are in dispute or difference of which such
written notice has been given. If both the parties agree a single arbitrator would be appointed
for the purpose. In case no agreement could be reached on the appointment of single
arbitrator, both the parties will nominate one person each as an arbitrator on their behalf. The
two arbitrators nominated by the parties shall nominate one more person to act as third
arbitrator.

The arbitrator or arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the excepted
matters, referred to in the preceding clause, and to determine all matters to dispute which
shall be submitted to arbitration and of which notice shall have been given as aforesaid.

The arbitrator or arbitrators, as the case may be, shall make his or their award within one
year (or such further extended time as may be decided by him or them as the case may be
with the consent of the parties) from the date of entering on the reference. In case during the
arbitration proceedings, the parties mutually settle or compromise their dispute or difference,
on the parties filing their joint memorandum of the settlement or compromise, the arbitrator
or the arbitrators, as the case may be, shall make an award in terms of such settlement or
compromise.

Upon any such reference, the decision on the cost incidental to the reference and award
respectively shall be in the discretion of the arbitrator or arbitrators, as the case may be, who
may determine the amount thereof or direct the same to be taxed as between the party and
party, and shall direct by whom and to whom and in what manner the same shall be borne
and paid.

This submission shall be deemed to be a submission to arbitration within the meaning of the
Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof.
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The award of the arbitrator or arbitrators, as the case may be, shall be final and binding on
the parties. It is agreed that the Contractor shall not delay the carrying out of the works by
reason of any such matter, question or dispute being referred to arbitration, but shall proceed
with the works with all due diligence and shall until the decision of the arbitrator or arbitrators
is given, abide by the decision of the Bank. No award of the arbitrator or arbitrators, as the
case may be, shall relieve the Contractor of his obligations to adhere strictly to the Bank's
instructions with regard to the actual carrying out of the works. The Employer and the
Contractor hereby also agree that arbitration under this clause shall be a condition precedent
to any right of action under the contract.

The venue of arbitration shall be BHOPAL, INDIA.

4.44. Right of technical scrutiny of final bill

The Employer shall have a right to cause a technical examination of the works and the final
bill of the Contractor including all supporting vouchers, abstracts etc. to be made at the time
of payment of the final bill. If as a result of this examination or otherwise, any sum is found to
have been overpaid or over-certified, it shall be lawful for the Employer to recover the sum.

4.45. Employer entitled to recover compensation paid to workmen

If, for any reason, the Employer is obliged, by virtue of the provision of the Workmen’s
Compensation Act, 1923, or any statutory modifications or re-enactment thereof to pay
compensation to a workman employed by the Contractor in execution of the works, the
Employer shall be entitled to recover from the Contractor the amount of compensation so
paid, and without prejudice to rights of the Employer under the said Act. The Employer shall
be at liberty to recover such amount or any part thereof by deducting it from the security
deposit or from any sum due by the Employer to the Contractor under this Contract or
otherwise. The Employer shall not be bound to contest any claim made against it under the
said Act, except on the written request of the Contractor and upon his giving to the Employer
full security to the satisfaction of the Employer for all costs for which the Employer might
become liable in consequence of contesting such claim.

4.46. Abandonment of Works

If at any time after acceptance of the tender, the Employer shall, for any reasons whatsoever,
not require the whole or any part of the works to be carried out, the Employer shall give notice
in writing to the Contractor who shall have no claim to any payment of compensation or
otherwise whatsoever on account of any profit or advantage which he might have derived
from the execution of the whole works.

4.47. Return of surplus materials

Notwithstanding anything contained to the contrary in any or all the Clauses of this Contract,
where any material for the execution of the Contract is procured with the assistance of the
Employer by purchases made under orders or permits or licenses issued by Government,
the Contractor shall hold the said materials economically and solely for the purpose of the
Contract and not dispose of them without the prior written permission of the Employer and
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return it to the Employer, if required by the Employer, at the price to be determined by the
Employer having due regard to the condition of the materials, the price to be determined not
to exceed the purchase price thereof inclusive of sales tax, octroi and other such levies paid
by the Contractor in respect thereof. In the event of breach of the aforesaid condition, the
Contractor shall, in addition to being liable to action for contravention of the terms of licenses
or permits and/or criminal breach of trust, be liable to the Employer for all moneys,
advantages or profits resulting, or which in the usual courses would have resulted to him, by
reason of such breach.

4.48. Right of Employer to terminate Contract in the event of death of Contractor, if
individual

Without prejudice to any of the rights or remedies under this Contract, if the Contractor, being
an individual, dies, the Employer shall have the option of terminating the Contract without
incurring any liability for such termination.

4.49. Accident Reports

In the event of accidents of any kind, the Contractor shall furnish the Client with copies of all
accident reports. The reports shall be sent without delay and at the same time that they are
forwarded to any other parties.

4.50. Marginal Notes

The notes in the box and in the catch lines hereto and in the annexures hereto are meant
only for convenience of reference and shall not in any way be taken into account in the
interpretation of these presents and the annexures hereto.

SPECIAL CONDITIONS

4.51. Progress of Work

Upon award, the Contractor shall reconfirm, in writing, the starting and completion schedule
including equipment delivery dates based upon the information submitted in his tender form
along with project schedule (including details of all the important activities involved). The
contractor shall also inform the Bank in writing the details of the project team who will be
responsible for planning/ execution of the work.

4.52. The Contractor shall submit, in writing, monthly reports showing current equipment
delivery dates and anticipated completion dates for individual activity along with reasons, if
any for deviations from the approved/ accepted schedule.

4 53. Non-disclosure Clause

The contractor shall not disclose directly or indirectly any information, materials and of the
Bank’s infrastructure/ system/equipment’s etc. which may come to the profession or
knowledge of the contractor during the course of discharging its contractual obligations in
connection with the agreement, to any third party and shall at all times hold the same in
strictest confidence. The contractor shall treat the details of the contract as private and

Confidential, except to the extent necessary to carry out the obligations under it or to comply
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with applicable laws. The contractor shall not publish, permit to be publish, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer. The contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract on the part of the contractor and the
Employer shall be entitled to claim damages and pursue legal remedies.

The contractor shall take all appropriate actions with respect to its employees to ensure that
the obligations of non-disclosure of confidential information under this agreement are fully
satisfied.

The contractor’s obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement for whatever reason.

4.54 Minimum wages to the workmen:

The contractor shall ensure that minimum wages as per statutory requirement are paid to all
the workmen.

455 Labour License:

The contractor shall adhere to various provisions of the Contract Labour (Regulation &
Abolition) Act 1970, if applicable under the said contract, and fulfil all the statutory
requirements.

4.56. Sexual Harassment of Women:

a) The contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal) Act,
2013. In case of any complaint of sexual harassment against its employee within the premises
of the Bank, the complaint will be filed before the internal complaints committee constituted
by the contractor/Agency or Local Complaints committee as the case may be and the
contractor/ agency shall ensure appropriate action under the said Act in respect of the
Complaint.

b) Any complaint of sexual harassment from any aggrieved employee of the service provider
against any employee of the Bank or any employee of any other firm working in the Bank
shall be taken cognizance of by the Regional Complaints Committee constituted by the Bank.

c) The Contractor shall be responsible for any monetary compensation that may need to be
paid in case the incident involves the employees of the contractor, for instance any monetary
relief to Bank’s employee or other firm’s employee, if sexual harassment by the employee of
the contractor is proved.

d) The Contractor shall be responsible for educating its employees about prevention of sexual
harassment at work place and related issues.

e) The Contractor shall provide a complete and updated list of employees who are deployed
within the Bank’s premises.
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4.57 Provision of Rule 144 (xi) of the GFR 2017: Compliance with the Rule 144 (xi) of GFR
2017 inserted vide Office Memorandum (OM) F.N0.6/18/2019-PPD dated July 23, 2020
issued by Public Procurement Division, Department of Expenditure, Ministry of Finance,
Government of India, the Public Procurement Orders issued in furtherance thereto, and their
subsequent revisions shall be mandatory.

In this regard, Bidder shall submit a copy of Undertaking / Declaration / Certificate on their
letter head duly sealed and signed by the authorized signatory in the format given at
Annexure — ‘G’.

If the Undertaking / Declaration / Certificate submitted by the bidder is found to be false,
his/her/its tender / work order will be immediately terminated, and legal action in accordance
with law including forfeiting of Earnest Money Deposit / Performance Bank Guarantee /
Security Deposit may be initiated and the Bank may also debar the bidder from participating
in the tenders invited by the Bank in future.

4.58 Debarment of firms from Bidding: A bidder is liable for debarment / disqualification
from bidding on the following grounds:

1. If it is determined that the bidder has committed the following acts or omissions in
contravention of the code of integrity:

(i) a. making offer, solicitation or acceptance of bribe, reward or gift or any material benefit,
either directly or indirectly, in exchange for an unfair advantage in the procurement process
or to otherwise influence the procurement process.

b. any omission or misrepresentation that may mislead or attempt to mislead so that financial
or other benefit may be obtained, or an obligation avoided.

c. any collusion, bid rigging or anticompetitive behavior that may impair the transparency,
fairness and the progress of the procurement process.

d. improper use of information provided by the procuring entity to the bidder with an intent to
gain unfair advantage in the procurement process or for personal gain.

e. any financial or business transactions between the bidder and any official of the procuring
entity related to the tender or execution process of contract, which can affect the decision of
the procuring entity directly or indirectly.

f. any coercion or any threat to impair or harm directly or indirectly, any part or its property to
influence the procurement process.

g. obstruction of any investigation or auditing of a procurement process.

h. making false declaration or providing false information for participation in a tender process
or to secure a contract.

i. failed to disclose conflict of interest.

J. failed to disclose any previous transgressions made in respect of the provisions of sub
clause (i) with any public institution / entity in India or any other country during the last three
years or of being debarred by any public procuring institution / entity.
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2. For any actions or omissions by the bidder other than violation of code of integrity, which
in the opinion of the Bank warrants debarment, for the reasons like supply of sub-standard
material, non-supply of material, abandonment of works, sub-standard quality of works, failure
to abide terms of the tender etc.,

3. If the bidder has been convicted of an offence — (a) under the Prevention of Corruption Act,
1988; or (b) the Indian Penal Code or any other law for the time being in force, for causing
any loss of life or property or causing a threat to the public health as part of execution of a
public procurement contract.

Place:

Date: Seal and Signature of the Bidder
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Section V - Technical Specification

Scope of work:
Reserve Bank of India, Bhopal intends to install Audio Conferencing System with a seating

capacity of 60 members (15 round tables with 4 seating at each table) in its New Training Hall
at the Office premises. The dimension of the room in meter 19.2 X 12.2 (Length X Width).

2. The specifications are prepared based on the available brochures on the internet of
respective models of the approved makes given. Minor variation in certain values are
acceptable for the approved makes and should comply with given features.

a. Bidders have to submit their proposal in full details, like technical and physical
specifications of conferencing system

b. Block diagram of the system with interconnectivity of different peripherals

c. The ceiling speakers are to be flush mounted in the false ceiling and as per the site
requirement.

d. The audio system should have a provision for inputting the audio from minimum 2
external sources such as laptops / video units using suitable connectors.

e. System should have mobile signal immunity.

f. Necessary heavy duty FRLS type conduits / trays shall be used for laying the cables
above the ceiling.

g. All the microphone units shall be wireless and have buttons for ON and OFF with LED
indicator and battery display.

3. The entire system has to be inspected once in a quarter and the following works to be
carried out during warranty and CAMC:

a. Cleaning of the equipments installed and the instrument rack

b. Testing of the microphones, speakers, control/feedback /amplifier units, for their proper
functioning.

c. Checking of the speakers and allied cables for any loosening

d. Repair / replacement of any spares / microphone / control equipment/ cables and
consumables if any, required for proper functioning of the entire system without any additional
cost to the Bank.

4. The contractor shall prepare three copies of as built drawings after completion of work and
shall submit along with the final bill.

5. The contractor shall arrange and provide at no extra cost factory trained engineer to
technically supervise the work during execution at site and arrange a training to the Bank’s
staff for the safe operation of the said system. The contractor or the OEM shall provide a type
written “Sequence of Operation”.

6. System integrator may use any of the approved make to customise the system. The

mentioned requirement is indicative, if bidders have better solution, they may discuss and
offer the same. The minimum requirements of the Conferencing system are given below:
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A. Microphone: Microphone module shall be covered with robust metal grille protecting the
module from impact, rolling and pop noise and ensure clarity of sound with inbuilt high
efficiency antenna.

i) Type: Handheld wireless

Display: backlit LCD indicating battery status and working channel

Button: ON/OFF or Talk / Mute

Batteries: suitable capacity removable and rechargeable batteries able to operate
continuously for 6 to 8 Hrs.

i) Type: Wireless Gooseneck with base and transmitter with built in batteries

Button: ON/OFF or Talk / Mute

When pushing the button to talk, the indicator on either the base and ring indicator on
gooseneck or both shall light up indicating the system in the state of speaking. Press the
button again to mute / off the system and all indicators are off.

Batteries: suitable capacity removable and rechargeable batteries able to operate
continuously for 6 to 8 Hrs.

B. Mixer:

Rack mountable with front panel selection controls mixer, connections at the back end with
24 | 48 bit processor with minimum of 12 input Mic / Line Rack / channels and USB interface,
XLR / TRS suitable input and output connectors. The mixer shall be able to accommodate
the output received from the receivers/ amplifiers and other input devices like mobile /
CD/DVD etc., The mixer shall have suitable LED display / indicators for power on/ off and
signal level. Each input shall have individual controls for adjusting the volume and various
other effects.

Operating Voltage: 1Ph, 230VAC (+/-10%), 50Hz

THD: <0.005%

Gain: +10 to +60 dB

Signal to Noise Ratio: -110 dB/-112 dB

Frequency Response: 15 Hz to 70 KHz, +/-1 dB

Equilization: Low-+/-15 dB at 60 Hz and High +/-15 dB at 12 KHz

Phantom power: 48V DC

C. Feedback Suppressor:

Rack mountable with front panel selection controls, connections at the back end with DSP to
provide all the necessary processing and controls, XLR / TRS suitable input and output
connectors.

Number of channels: Two or more

Input Type: Electronically balanced / unbalanced

Frequency response: 20Hz to 20kHz, +/-0.5 dB

Dynamic range: 110dB, +/-1 dB

THD : <0.005% @+4 dB at 1KHz

A/D D/A Conversion: 24bit

Operating power: 1Ph, 230 VAC (+/-10%), 50Hz

D. Amplifier:
Rack mountable with front panel selection controls, connections at the back end suitable to
operate as the requirement. The amplifier shall be able to operate at 100 V/70V output line

voltage. The amplifier shall include thermal, short circuit and overload protection features.
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The amplifier shall be provided with forced cooling fan and able adjust the speed according
to the temperature of the heat sink.

No. of channels: Minimum of Two channels

Output power: 450 Watts per channel; class D configuration

Frequency response: 20Hz to 20kHz

Signal to Noise ratio: 80-100dB

THD: < 0.5%, 1 KHz, 1 dB

Protection: overload and short circuit

Operating power: 1Ph, 230VAC (+/-10%), 50Hz

E. Speakers:

The speakers shall be made of metal grille, ABS baffle and ABS back cover, flush mount
type making easy and secure installation. The speaker shall have inbuilt 100V / 70V
transformer and allows easy parallel connection of multiple loudspeakers.

Type: Flush mount ceiling

Taping: 70V/ 100V

Frequency response: 100Hz — 20 KHz

SPL : minimum of 90-110 dB @1m avg, +/-3 dB

Colour: White powder coated

Operating power: 1Ph, 230VAC (+/-10%), 50Hz

Place:

Date: Seal and Signature of the Contractor
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Technical Particulars (to be furnished by the Tenderer / Bidder)

S.No Item Description Make offered by the vendor
1. | Receiver / Control Unit
5. Microphone (Hand_held /
Gooseneck / lavalier)
3. | Amplifier Unit
4. | Mixer Unit
5. | Feedback Suppressor Unit
6. | Ceiling Speakers
7. | Speaker cable
8. | Rack
9. | PVC Conduit
Place:
Date: Seal and Signature of the Contractor
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List of Approved Makes

S.No Item Description Approved Make
1. | Receiver Unit Bosch / Sennheiser / Shure / QSC / Heinrich /
Audiotechnica / Mipro / EV
2. | Microphone (Handheld / Bosch / Sennheiser / Shure / QSC / Heinrich /
Gooseneck / lavalier) Mipro / Audiotechnica / EV
3. | Amplifier Unit Bosch / Sennheiser / Shure / QSC / Heinrich /
Crown/ Yamaha / EV
4. | Mixer Unit Bosch / Sennheiser / Shure / QSC / Heinrich /
Beheringer/ Alesis / Yamaha / EV
5. | Feedback Suppressor Unit | Bosch / Sennheiser / Shure / QSC / Heinrich /
Behringer / dBx / Soundcraft /EV
6. | Ceiling Speakers Bosch / Sennheiser / Shure / JBL / QSC /
Heinrich / EV
7. | Speaker cable Kramer / Belden / Extron / Finolex / Polycab
8. | Rack Rittal / NetRack / NT / Heinrich / Legrand
9. | PVC Conduit Precission / AKG / Polycab
Date:
Place: Seal and Signature of the Bidder
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Appendix Hereinbefore Referred To

Defects liability Period

12 months from the date of issue of virtual

completion certificate.

Period of final measurement

Two months from the date of final

commissioning.

Date of Commencement

Within 10 days from the date of work order

Period of completion

30 days from the date of work order.

Liquidated Damages

@ 0.25% of the contract value per week of delay
subject to a maximum of 10% of the contract
amount. Any broken period delay will be
considered as delay of one week and accordingly

liquidated damages shall be levied.

Penalty during warranty period

Z¥500/- per day, if defect is not rectified within 24
hours of intimation subject to maximum of

¥5000/- per instance.

Retention Percentage

5% of value of work shall be retained from each
on-account bill till the recovery amounts to 5% of
contract value and will be held till the end of
defect liability period. No interest shall be paid on

this amount.

Seal and Signature of Contractor
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Annexure — ‘A’

Proforma Of Bank Guarantee In lieu of Earnest Money Deposit
(To be submitted on non-judicial stamp paper of appropriate value purchased in the name of the

issuing bank)

The Regional Director, Place
Reserve Bank of India Date
Estate Department,

Bhopal
Dear Sir,

“Design, Supply, Installation, Testing and Commissioning (DSTIC) of Audio
Conferencing System for New Training Hall at Bank’s office building” - Bank Guarantee
for EARNEST MONEY DEPOSIT

WHEREAS

The Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai
and an office at Bhopal (hereinafter called the ‘Employer’) has invited tenders for the work
Design, Supply, Installation, Testing and Commissioning (DSTIC) of Audio Conferencing
System for New Training Hall at Bank’s office building (hereinafter referred to as ‘the Work’)

on the terms and conditions mentioned in the tender documents.

1. It is one of the terms of invitation of tenders that the tenderer shall furnish a Bank

Guarantee for a sum of % (Rupees only) as Earnest

Money Deposit.

2. M/s , (hereinafter called as tenderer),

who are our constituents intend to submit their tender for the said work and have
requested us to furnish guarantee to the Employer in respect of the said sum of Rs.

(Rupees only).

NOW THIS GUARANTEE WITNESSETH
1. We (Bank) do hereby agree with and undertake to the Reserve Bank of

India, their Successors, Assigns that in the event of the Reserve Bank of India coming to
the conclusion that the Tenderer have not performed their obligations under the said

conditions of the tender or have committed a breach thereof, which conclusion shall be
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binding on us as well as the said Tenderer, we shall on demand by the Reserve Bank of

India, pay without demur to the Reserve Bank of India, a sum of Rs .

(Rupees only) or any lower amount that may be demanded by the

Reserve Bank of India. Our guarantee shall be treated as equivalent to the Earnest Money
Deposit for the due performance of the obligations of the Tenderer under the said
Conditions, provided, however, that our liability against such sum shall not exceed the
sum of Rs . /- (Rupees

only).

2. We also agree to undertake to and confirm that the sum not exceeding Rs.

/- (Rupees only) as

aforesaid shall be paid by us without any demur or protest, merely on demand from the
Reserve Bank of India on receipt of a notice in writing stating the amount is due to them
and we shall not ask for any further proof or evidence and the notice from the Reserve
Bank of India shall be conclusive and binding on us and shall not be questioned by us in
any respect or manner whatsoever. We undertake to pay the amount claimed by the
Reserve Bank of India within a period of one week from the date of receipt of the notice

as aforesaid.

3. We confirm that our obligation to the Reserve Bank of India under this guarantee shall be
independent of the agreement or agreements or other understandings between the

Reserve Bank of India and the Tenderer.

This guarantee shall not be revoked by us without prior consent in writing of the Reserve

Bank of India.

We hereby further agree that —

a) Any forbearance or commission on the part of the Reserve Bank of India in
enforcing the conditions of the said agreement or in compliance with any of the
terms and conditions stipulated in the said tender and/or hereunder or granting of
any time or showing of any indulgence by the Reserve Bank of India to the
Tenderer or any other matters in connection therewith shall not discharge us in any
way and our obligation under this guarantee. This guarantee shall be discharged
only by the performance by the Tenderers of their obligations and in the event of
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their failure to do so, by payment by us of the sum not exceeding Rs.

/- (Rupees only)

b) Our liability under these presents shall not exceed the sum of Rs.

/- (Rupees only)

c) Our liability under this agreement shall not be affected by any infirmity or irregularity
on the part of our said constituents in tendering for the said work or their obligations
there under or by dissolution or change in the constitution of our said constituents.

d) This guarantee shall remain in force upto provided that if so desired

by the Reserve Bank of India, this guarantee shall be renewed for a further period

as may be indicated by them on the same terms and conditions as contained herein

e) Our liability under this presents will terminate unless these presents are renewed
as provided hereinabove on the or on the day when our said
constituents comply with their obligations, as to which a certificate in writing by the
Reserve Bank of India alone is the conclusive proof whichever date is later. Unless
a claim or suit or action is filed against us within six months from that date or any
extended period, all the rights of the Reserve Bank of India against us under this
guarantee shall be forfeited and we shall be released and discharged from all our
obligations and liabilities hereunder.

Yours’ faithfully,

For and on behalf of

Bank.

Authorized official.

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed

and shall be signed by the official whose signature and authority shall be verified).
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Annexure - ‘B’

Proforma Of Bank Guarantee In lieu of Security Deposit

(To be submitted on Non-judicial stamp paper of appropriate value purchased in the name of the

issuing bank)
To

The Regional Director
Reserve Bank of India
Estate Department
Bhopal-462011.

Dear Sir,

Design, Supply, Installation, Testing and Commissioning (DSTIC) of Audio
Conferencing System for New Training Hall at Bank’s office building - Bank Guarantee
for PERFORMANCE SECURITY DEPOSIT

WHEREAS Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road,
Mumbai, (hereinafter called “the RBI”) has awarded the Contract for the captioned project
(hereinafter called the "Contract") to M/s (Name of the Contractor) (hereinafter

called " the said Contractor" which expression shall include its successors and assigns).

AND Whereas we are aware that an agreement has been executed between the Reserve
Bank of India and the contractor and in terms of clause of the said agreement the

contractor is bound by the said Contract to submit to RBI a Performance Security for

a total amount of (Rupees only)

(Amount in figures and words) for the due fulfilment by the said contractor of the terms and

conditions contained in the contract. We, (Name of the Bank),
(hereinafter called “the Bank”), at the request of M/s , the contractor,
do hereby undertake to pay to the RBI an amount not exceeding Rs as

Performance Guarantee for due fulfiiment of the terms and conditions of the contract.

NOW THIS GUARANTEE WITNESSETH
1. We (Name of the Bank) do hereby agree with and undertake to RBI, their Successors,
Assigns that in the event of the RBI coming to the conclusion that the Contractor has not

performed his obligations under the said conditions of the contract or have committed a
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breach thereof, which conclusion shall be binding on us as well as the said contractor; we
shall on demand by the RBI, pay without demur to the RBI, a sum of Rs.
(Rupees only) or any lower amount that may be demanded by the

RBI. Our guarantee shall be treated as equivalent to the Performance Guarantee Amount for
the due performance of the obligations of the Contractor under the said Contract, provided,

however, that our liability against such sum shall not exceed the sum of Rs. (Rupees

only).

2. We also agree to undertake to and confirm that the sum not exceeding Rs.

(Rupees only) as aforesaid shall be paid by us without

any demur or protest, merely on demand from the RBI on receipt of a notice in writing stating
that the amount is due to them and we shall not ask for any further proof or evidence and
the notice from the RBI shall be conclusive and binding on us and shall not be questioned
by us in any respect or manner whatsoever. The Bank shall pay to RBI any money so
demanded notwithstanding any dispute/disputes raised by the Contractor in any suit or
proceedings pending before any Court, Tribunal or Arbitrator/s relating thereto and the
liability under this guarantee shall be absolute and unequivocal. We undertake to pay the
amount claimed by the RBI within a period of one week from the date of receipt of the notice

as aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be independent
of the agreement or agreements or other understandings between the RBI and the
Contractor.

4. This guarantee shall not be revoked by us without prior consent in writing of the RBI. We
hereby further agree that —

a) Any forbearance or commission on the part of the RBI in enforcing the conditions of
the said agreement or in compliance with any of the terms and conditions stipulated in
the said Contract and/or hereunder or granting of any time or showing of any indulgence
by the RBI to the Contractor or any other matters in connection therewith shall not
discharge us in any way and our obligation under this guarantee. This guarantee shall be
discharged only by the performance by the Contractor of their obligations and in the event
of their failure to do so, by payment by us of the sum not exceeding Rs. (Rupees only).

b) Our liability under these presents shall not exceed the sum of Rs.

(Rupees only).
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c) Our liability under this agreement shall not be affected by any infirmity or irregularity on
the part of our said constituents/clients or their obligations thereunder or by dissolution
or change in the constitution of our said constituents.

d) This guarantee shall remain in force till currency of contract.

e) Our liability under these presents will terminate unless these presents are renewed as
provided hereinabove on the or on the day when our said constituents comply with their
obligations, as to which a certificate in writing by the RBI alone is the conclusive proof
whichever date is later. Unless a claim or suit or action is filed against us within or any
extended period, all the rights of the RBI against us under this guarantee shall be forfeited

and we shall be released and discharged from all our obligations and liabilities hereunder.

In witness whereof |/We of the Bank have signed and sealed this guarantee on the

day of
(Month) (Year) being herewith duly authorized.
For and on behalf of (Name of the

Bank) Signature of authorized Bank official
Name:

Designation

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in the

presence of:

Witness 1

Signature

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed
and shall be signed by the official whose signature and authority shall be verified).
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ANNEXURE - ‘/C’

CLIENT’s CERTIFICATE REG. PERFORMANCE OF CONTRACTOR

Name & address of the Client

Details of Works executed by Shri /M/s

1

10

11

12

13

Name of work with brief particulars
Agreement No. and date
Agreement amount

Date of commencement of work
Stipulated date of completion

Actual date of completion

Details of compensation levied for delay
(indicate amount) if any

Gross amount of the work completed and paid
Name and address of the authority under whom
works executed

Whether the contractor employed qualified
Engineer/Overseer during execution of work?

i) Quality of work (indicate grading)  Outstanding/Very Good/Good/Satisfactory/poor

i) Amt. of work paid on reduced rates, if any.

i) Did the contractor go for arbitration?

i) If yes, total amount of claim
i) Total amount awarded

Comments on the capabilities of the contractor.
Technical proficiency Outstanding/Very Good/Good/Satisfactory/Poor
Financial soundness Outstanding/Very Good/ Good/Satisfactory/Poor
Mobilization of adequate T&P Outstanding/Very Good/Good/Satisfactory/Poor
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d) Mobilization of manpower Outstanding/Very Good/Good/Satisfactory/Poor

e) General behavior Outstanding/Very Good/Good/Satisfactory/Poor

Seal and Signature of the Authorised Signatory

Note:
(i) All columns should be filled in properly countersigned.
(i) The Client Certificates should be submitted for each of the Prequalification work/s.

(iif) The client's certificate shall be signed by an official of the rank of Executive Engineer
or equivalent in respect of a Government/Semi Government organization or a PSU
and the client's certificate issued by the private organizations shall also accompany

Tax Deducted at Source (TDS) certificate.
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Annexure - ‘D’

FORM OF BANKERS' CERTIFICATE FROM A SCHEDULED BANK

1. Composition of the firm (whether Partnership/ Private Limited/ Proprietorship/ Public

Limited.)

2. Name of the Proprietor/ Partners/ Directors of the firm.

3. Turnover of the firm for the last 3 years (year wise)

a) 2022-23
b) 2021-22:
c) 2020-21:

4. Credit facility/ Overdraft facility enjoyed by the firm.

5. Dealings

6. The period from which the firm has been banking with your bank.

7. Any other remarks.

You may also kindly forward your opinion whether the above firm is considered financially

sound to be entrusted with the contract for works estimated to cost Rs. Lakhs.

(Signature)
For the Bank

Note:

1. Bankers' certificates should be on letter head of the Bank, sealed in cover addressed to
enlistment authority.

2. In case of partnership firm, certificate to include names of all partners as recorded with
the Bank.
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Details of similar qualifying works executed during the last 5 years.

Annexure — ‘E’

Sr.
No.

Name and address of
the firm

No. of
units
supplied

Value of the
work

\Whether works
completed in
time or not
(give date of
start &
and date of
completion)

Completion
period as per
work order

Fax /phone
number &
contact
person
of the firm

(Attach sheet if required and attach TDS certificate in case of private companies)
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Annexure - ‘F

FORMAT FOR POWER OF ATTORNEY FOR SIGNING OF PROPOSAL
(On Non-Judicial Stamp Paper of appropriate value)

Know all men by these presents, We..............cooiiiiiiiiinnn, (Name of the Bidder and
address of their registered office) do hereby constitute, appoint and authorize Mr. / Ms.
............................................. (Name and residential address of Power of Attorney
holder) who is presently employed with us and holding the position of
....................................... as our attorney, to do in our name and on our behalf, all such
acts, deeds and things necessary in connection with or incidental to our bid for the Design,
Supply, Installation, Testing and Commissioning (DSTIC) of Audio Conferencing
System for New Training Hall at Bank’s office building including signing and submission
of all documents and providing information / responses to RBI, representing us in all matters
before RBI, and generally dealing with RBI in all matters in connection with our proposal for

the said Project.

We hereby agree to ratify all acts, deeds and things lawfully done by our said attorney
pursuant to this Power of Attorney and that all acts, deeds and things done by our aforesaid
attorney shall and shall always be deemed to have been done by us.

Note:

Power of Attorney should be properly stamped and notarized Power of Attorney furnished
shall be irrevocable.

Signature/(s) of the Bidder Name/(s)
Stamp/Seal of the Bidder

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed
and shall be signed by the official whose signature and authority shall be verified.)
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Annexure - ‘G’
Proforma of Undertaking / Declaration / Certificate by the Bidder regarding country
sharing land border with India
(To be submitted by the bidders on their letter head duly sealed and signed by the

authorised signatory)

To
Regional Director
Reserve Bank of India

Bhopal.

Name of Work: Design, Supply, Installation, Testing and Commissioning (DSTIC) of

Audio Conferencing System for New Training Hall at Bank’s office building

I/We (Name and address, including country of location of bidder)
have read and understood the contents of the Office Memorandum (OM) F.No. 6/18/2019-

PPD dated July 23, 2020 and its subsequent orders / revision issued by Public Procurement
Division, Department of Expenditure, Ministry of Finance, Government of India regarding the

restrictions on procurement from a bidder of a country which shares a land border with India.

2. 1/We certify that (Name of the bidder)

i. Is not from a country sharing land border with India, or
ii. Is from a country sharing land border with India and has been registered with the
Competent Authority, the certificate of which is enclosed, or
iii. Is from a country sharing land border with India where Government of India has
extended lines of credit, or
iv. Isfrom a country sharing land border with India where Government of India is engaged
in development projects.

(strikeout whichever of the above is not applicable)

3. I/ We further certify that (Name of the bidder) fulfils all requirements

in this regard and is eligible to be considered under the provision of the above referred Office
Memorandum and its subsequent orders / revision. I/We also undertake that even in case of
contracts where we are permitted by the Bank/RBI to sub-contract [/We

(Name of the bidder) will not sub-contract any work to a contractor
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from country(ies) sharing land border with India, unless such contractor fulfils all the

requirements contained in the above referred office memorandum/ order.

4. I/We know and understand that, if this Underaking / Declaration / Certification / Certificate
submitted by us is found to be false, the Bank shall be free to reject / terminate our tender /
Work Order and that the Bank shall also be free to initiate any legal action in accordance
with law including forfeiting of Earnest Money Deposit / Performance Bank Guarantee /
Security Deposit and / or debarring us from participating in tenders invited by the Bank in

future.

Signature and name of the authorised signatory of the Bidder with stamp
Date:

Place:
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Annexure — H’

Undertaking regarding site visit by the Tenderer in order to understand the work

To

The Regional Director
Reserve Bank of India
Estate Department

Bhopal

Dear Sir,

Name of the Work: Design, Supply, Installation, Testing and Commissioning (DSITC) of
Audio Conferencing System for New Training Hall at Bank’s office building

We, , the tenderer for the above work confirm that

we have visited the site and understood the proper details of the existing Audio-conferencing

system working presently and also the scope of the work for the proposed system.

Yours Faithfully,

(Authorised Signatory)
Name and address of the company with seal
Date:

Place:
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Annexure = ‘I’

Undertaking regarding declaration of debarment by public institution(s)

(To be submitted by the tenderer on their letter head)

Name of Work: Design, Supply, Installation, Testing and Commissioning (DSITC) of Audio

Conferencing System for New Training Hall at Bank’s office building.

1.1/ We (Name of the bidder) declares that,

a) | / We or any of our allied firm* is / or not debarred / suspended / blacklisted by any public
institution / entity in India or any other country as on (last date of submission of bid).

b) I / We or any of our allied firm* have not made any transgression in respect of the code of
integrity (as mentioned in the tender) with any public institution / entity in India or any other

country in last three years as on (last date of submission of bid).

c) We will inform the Bank in writing, in case, | / We or any of our allied firm* is / are debarred
/ suspended / blacklisted by any public institution / entity in India or any other country on or

before award of work for the captioned work.

2.1/ We (Name of the bidder) declares that, | / We or any of our
allied firm* (Name of the allied firm(s)) * is / are debarred / suspended
/ blacklisted by (Name and address of the public institution in India or
any other country) and the same effective up to (date). A copy of such letter is

attached for your information and record.

(Seal and Signature of the bidder)
Date:
Place:

(Note: Strike out one of the above two declarations which is not applicable)

* Allied firm: A firm would be termed as “allied firm” if the management is common, or

substantial or majority shares are owned by the banned / suspended firm and by virtue of this

it has controlling voice. Further all successors firms will also be considered as allied firms.
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Annexure = *‘J’

Mandate Form

Dear Sir,

| / We hereby give my / our consent to accept the payments of my / our bills through online e-
payment system. My Bank details are as under:-

Particulars Details

Name of Account holder

Address of Beneficiary with e-mail

Telephone / Mobile Nos.

PAN Card No.

Bank Name

Branch Name & Address

IFSC Code

Account No.

Type of Alc (CA/SB/CC)

Contact details of Person In-Charge of
Work
(Name, Mobile No and Email Id)

Registered under GST Act, 2017 (Yes/
No)

GSTIN

Composition Taxable (Yes/ No)

Registered under MSMED Act 2006 (Yes/
No)

UAN No. (If Registered as MSME)

*NOTE: It is mandatory to provide Cancelled Cheque and Copies of PAN Card, GST Registration
Certificate and MSME Registration Certificate along with this form.

Signature
(Seal & Name)
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Annexure - ‘K’

NEFT Details for effecting e-payments
Name of the Institution: Reserve Bank of India, Bhopal

Address (in full): Reserve Bank of India, Bhopal

1 Name of the Account Holder (as Reserve Bank of India, Bhopal
appearing in the Bank Account)

2 | Account Number 186003001

3 Type of Account (Savings, Current
Current etc.)

4 | PAN Number AAIFR 5286M

5 Name of the Bank RBI, Bhopal

6 Name of the Branch RBI, Bhopal

" Address of the Bank RBI, Bhopal

3 NEFT/IFS Code RBISOBLPAO1 (0 in the code represents

ZERO)
9 | Name of the Account RBI, NEFT, Inward Received
10 | GST Number 23AAIFR5286M1Z0
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Checklist of documents to be submitted by the Bidders

Annexure — ‘L’

General Checklist for the documents to be uploaded along with Part | of tender.

the system.

S.No. Description Bidders
Confirmation
(Yes / No)

1. Duly seal and signed Tender Part-|
2. EMD for an amount of Rs. /-
3 Duration of past experience — shall have minimum 5 years of

' experience in executing the works
4. Minimum Qualifying works as per Annexure — ‘E’
5 Audited financial statements and ITRs of last three financial

' years.
6. Client’s certificate as per Annexure — ‘C’
7. Solvency certificate as per Annexure — ‘D’
8. Power of Attorney as per Annexure — ‘F’

Proforma of Undertaking / Declaration / Certificate by the
9. Bidder regarding country sharing land border with India as per
Annexure — ‘G’

10 Undertaking regarding site visit by the Tenderer as per

" | Annexure — ‘H’
11 Undertaking regarding declaration of debarment by public

" | institution(s) as per Annexure — ‘I’
12. | Mandate form as per Annexure —‘J’
13 Copies of TDS certificates in case of eligible works completed

" | with private organisation.
14. | Letter of Authorisation from OEM
15. | GST registration certificate and PAN details
16. | MSME Registration certificate
17 Technical literature of the various components and write up of
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Unpriced Bill of Quantity

Name of the Work: Design, Supply, Installation, Testing and Commissioning (DSTIC) of
Audio Conferencing System for New Training Hall at Bank’s office building Bhopal.

S.No

Description of items

Qty.

Unit

1.

Receiver: Supply, Installation, Testing and Commissioning of
Wireless Receiver with transmitter with standard metal chassis
equipped with backlit LCD screen and electronic buttons on the front
panel. The LCD screen will automatically turn ON/ OFF based on
working / standby mode. The system shall have a minimum of 4
channels with separate audio output and 3 switchable output gains
or mix gains from all channels with just one output jack. The system
should be free from all kinds of intermodulation distortion and
interferences. Auto scan facility for precise and fast synchronization
of the frequency with the receiver. The system shall be able to
operate at single phase 230V+10% AC power supply and frequency
of 50 Hz. The system shall be complete in all respects as per
technical specification given in the tender. The rate quoted shall be

inclusive of all taxes, insurance, transportation etc.,

05

Nos.

Microphone: Supply, Installation, Testing and Commissioning of
handheld wireless microphone with ON/ OFF button with LED
indicators and battery level indicator, low susceptibility to mobile
phones, able to operate with batteries (removable type). The work
also includes supply of suitable capacity / type rechargeable
batteries of reputed make all complete as per technical specification
given in the tender. The rate quoted shall be inclusive of all taxes,

insurance, transportation etc.,

18

Nos.

Microphone: Supply, Installation, Testing and Commissioning of
Wireless Gooseneck microphone along with microphone base and
battery set. The set shall have press to talk button with LED
indicator, low susceptibility to mobile phones, all complete as per
technical specification given in the tender. The rate quoted shall be

inclusive of all taxes, insurance, transportation etc.,

01

Nos.
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S.No

Description of items

Qty.

Unit

Microphone: Supply, Installation, Testing and Commissioning of
lavalier microphone (collar mic) for hands free operation along with
transmitter and suitable capacity / type rechargeable batteries of
reputed make with ON / OFF button with LED indicators low
susceptibility to mobile phones, along with rechargeable batteries all
complete as per technical specification given in the tender. The rate

guoted shall be inclusive of all taxes, insurance, transportation etc.,

02

Nos.

Mixer: Supply, Installation, Testing and Commissioning of rack
mountable Mixer Unit of ultra-low noise with minimum 12 input mic /
line. The inputs and outputs shall be XLR type connections. All the
controls shall be on the front face with LED display for visual
confirmation of the signal level and connections shall be on the back
side for ease of operation. The mixer shall have studio-grade
processor with various presets and various multi-effects. The system
shall be able to operate at single phase 230V+10% AC power supply
and frequency of 50 Hz and provide noise-free audio, superior
transient response plus low power consumption for energy saving.
all complete as per technical specification given in the tender. The
rate quoted shall be inclusive of all taxes, insurance, transportation

etc.,

02

Nos.

Feedback Suppressor: Supply, Installation, Testing and
Commissioning of Automatic Feedback Suppression Unit able to
operate on 230V + 10% single phase AC power supply and
frequency of 50 Hz with dual channel input, able to select application
specific filter types with XLR connections to interface with any
professional audio equipment. Isolation facility to bypass problem
channel 1 or 2 or both all complete as per technical specification
given in the tender. The rate quoted shall be inclusive of all taxes,

insurance, transportation etc.,

Nos.
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S.No

Description of items

Qty.

Unit

Amplifier: Supply, Installation, Testing and Commissioning of
amplifier with minimum of 2 channels inputs / outputs having 450W
output power per channel at 4ohms, able to operate at single phase
230V AC +10% power supply and frequency of 50 Hz with built in
auto standby feature to save power consumption, overload and short
circuit protection, level controls for each channel and indicators for
power and fault all complete as per technical specification given in
the tender. The rate quoted shall be inclusive of all taxes, insurance,

transportation etc.,

Nos.

Speakers: Supply, Installation, Testing and Commissioning of flush
mount round ceiling speakers of suitable capacity with metal grille
and ABS baffle designed for wide frequency response, continuous
program power with built in 100/70V operation allowing easy parallel
connection of multiple loudspeakers, multiple power taps, suitable
for excellent sound quality speaker for speech and music able to
operate at single phase 230V, 50Hz AC supply all complete as per
technical specification given in the tender. The rate quoted shall be
inclusive of all taxes, insurance, transportation etc.,

Nos.

Instrument Rack: Supply, Installation, Testing and Commissioning
of suitable size floor mounted rack fabricated out of CRCA steel,
powder coated with toughened front glass door and lock and key
arrangement. The rack shall be housed with exhaust fan, EMI, RFI
filter power strip and earth kit etc., complete. The rack shall be easily
movable using base wheels all complete as per technical
specification given in the tender. The rate quoted shall be inclusive
of all taxes, insurance, transportation etc.,

01

Nos.

10.

Supply, Installation, Testing and Commissioning of patch cords,
connectors, cables and accessories for looping /connecting
microphones with control units using suitable FRLS PVC conduits /
trays and saddling etc., complete as required during execution and
as directed by the Bank’s Engineer all complete as per technical
specification given in the tender. The rate quoted shall be inclusive
of all taxes, insurance, transportation etc.,

01

L.S
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S.No Description of items Qty. | Unit

11. | Supply, Installation, Testing and Commissioning of 2 core | 150 Mtr
1.5Sg.mm, speaker cable for interconnection using suitable size
FRLS heavy duty PVC conduits / trays and saddling etc., complete
in concealed manner as required during execution and as directed
by the Bank’s Engineer all complete as per technical specification
given in the tender. The rate quoted shall be inclusive of all taxes,
insurance, transportation etc.,

12. | Battery Charger: Supply, installation, testing and commissioning of | 02 Nos
battery charger suitable for the batteries supplied with microphones
with built in under and over voltage protection and over charge
protection, easy to plug in. The Charger shall be able to
accommodate minimum of 10 microphones at a time and able to
operate at 230V, 50Hz, AC supply all complete as per technical
specification given in the tender. The rate quoted shall be inclusive
of all taxes, insurance, transportation etc.,

Total Capital Cost including GST in Rs.

13. | Buyback: Less rebate for dismantling and taking away the following | 01 Set
old and existing Conferencing System including microphones,
speakers, instrument rack and associated cables on as is where is
basis after commissioning of new system. The rate quoted shall be
inclusive of all taxes.

Make: Heinrich

14. | Comprehensive AMC (CAMC): Charges for comprehensive AMC | 01 Set
for the complete system (Receiver unit, Mixer unit, Feedback

suppressor, Amplifier, microphone, speakers, etc.,) including wires
and cables as specified in the tender in Rupees per annum after
completion of defect liability period of one year. The rate quoted shall
be inclusive of all taxes, insurance, transportation etc.,

Note: 1. All the intending bidders are advised to visit the site of installation and
acquaint themselves of the site conditions before quoting the rates.

2. As per tender clause 2.19 a tender will be evaluated on basis of -Total cost of Ownership,
TCO= C+(F+A)
(Multiplying factor F = 3.38,)

C = Capital cost of the Audio conference System.

A = The amount quoted for Comprehensive Annual Maintenance Contract.

Place:

Date: Seal and Signature of the Bidder
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